
Dircctorate General of Foreign f radc
Udyog Bhawan

DES-V Section

'l'hc Mccting No.23lAM-18 datccl li'.OZ.ZOl8 lbr thc Iiccnsing year 2Ol7-18 to considcr
thc cascs undcr l)uty l:xcmption Schcrncs (Chapter-4) was held on 16.02.2018 in Conlercnce
I{oomNo.llof I)GI:'l'undcrthcChairrnanshipof Shri K.C.Rout.nddl.DGIrT. 'l'hefollowing

officcrs wcrc prcscnt:-
Sヽ o

l.

,

D.

\-amc ol'thc rcprcscntativcs and thct desiglqtio! -
Shri V.K.Kohli、 Dircctor

Shri J.I).(〕 iri.Vicc Prcsidcnt

Shri S.K. Mohapatra. I)[X]
Shri Vinod Kumar Kashyap, IIt'l)O

At thc outsct thc Minutcs of NC-V Mecting No.2 l/AM- I 8 dated I 8.01 .201 8 held on 01 .02.201 8

wcrc taken up lor ratillcation. As thcrc was no amendment to the same, the above referred
minutcs wcrc adopled lbr implcmcntation by thc Committcc without any amcndmcnt. 'l'hc

agcndalbrmcctirrg\o.23lAM-ltldatcd l5.02.2018wastakenuplbrdiscussionandthcdccisiorr
takcrr in rcspcct ol-cach casc is cr-rumcralcd bclow:

4.

ⅣlEETINC NU～ lBER

Casc No.:21/12/84‐

AI′C3/2016

111轟掲5υ∞劉νAMロ

:23/84-Al,C3/2017R4EETING DATE:15.02,2018
Party Nanlc:1′ OYAl′ TEXTILE MeetNo/1)atc:23/84-
MIIフ Iン SI′

′
1｀ I) AIンC3/2017

1502.2018

RI′ /ヽ lrilc                     l´ ic No/1)atc13510045009      1)cfcr I)atc:

:35/24/040/00025//ヽ M17/       17.08.2016                  15.032018

Sta t us:
I)eferrcd

Statu s:

I)eferrcd

l)ccisi<ln : Committce considcrcd thc case as per agcnda alongwith othcr relevant papers and

notcd that this casc had bccn rc1'crrcd to'l'C, Mumbai for Commcnts. Committee decided to arvait

cornmcnts lrorn 'l'C. Mumbai. 'l'hc casc stands dcferred for rc-listing on I 5.03.2018.

(〕asc No.:29/20/84-AIソ (〕3/2016  Pany Nanlc:AMRI′ I‐FINDIA
ASSOCIATItS PRIVA′ I｀E
1ッ IMI′ I｀ 1う I)

RIンA「 ilc

:05/23/040/00090/AM17/

HQ「 ilC
:01/84/050/00405//ヽ 4ヽ17/

Lic.No/Datc:0510399970   Dcfcr I)atc:

03 102016               1503.2018

Status:
Deferrcd

Mcct No/Datc:23/84-

AlンC3/2017

1502.2018

HQ「 ilC
:O1/84/050/00372//ヽ 4ヽ17/

l)ccision : Committcc considcrcd thc case as pcr agcnda alongwith other relevant papcrs and

notcd that this casc had bccn rcl-crrcd to 'l'C. Mumbai for Commcnts. Committee dccided to await

comments liorn 'l'C, Murnbai. 'l'hc casc stands dcl'crred for rc-listing on 15.02.2018.

Casc No.:62/20/84¨ AIフC3/2016 Party Namc:CONNOISSEUR   Mcct No/Datc:23/84-
1'ASH10NS               AIッ C3/2017

15022018

RIンΛ Irilc                 lン iC NO/1)試 e:0410162348  Dcfcr Datc:

:04/24/040/00114/AM17/       105.102016               1503.2018

Dccision : Committcc considcrcd thc casc as pcr agenda alongwith other relevant papers and

rrotccl that this casc had bccrr rclcrrcd to 'l'C, Mumbai for Commcnts. Committee dccidcd to await

conlrcnts fl'om 'l'C. Mr.rmbai. 'l'hc casc stands dcfcrrcd for rc-listing on 15.02.2018.

TC offlcc,Noida



Casc No.:22/20/84-Al,C3/2016 Palty Nainc:PINNA(llン 1う

(11ッ 0′ I｀lHNG CO,

RI′ AI'ilc

:05/24/040/00348/ノ N`/117/

HQ Filc

101/84/050/00379/AM17/

Decision : Committee considcrcd the casc as per

noted that this case had bccn rclcrrcd to'l'C, Mr.rrnbai

con.rmcnts ll'orn'l'C, Mumbai. '['hc casc stands dcl-crrcd

Case No.:23l22184-ALC3l20l6 Party Name:l:RON'l'lliR

I´ ic No/1)atc:0510400240   1)c6or I)atc:

24.102016               15032018

I′ ic.No/1)atc:0810138963   1)cfcr l)atc:

25.10.2016               15032018

agcnda alon8with othcr rclcvant papcrs and

ibr Col■ mcnts.Col■ lllittCC dccidcd to await

ibr rc― listing on 15 02.2018.

Mcct No/1)atc:23/84- Status:
l)eferred

Mcct No/1)atc:23/84-

Al′C3/2017

15.022018

Status:
[)eferrcd

Slat us:
I)cl'crrcd

HQ Filc

:01/84/050/00365/AM17/

Decision : Comrnittce considcrcd thc casc as pcr agcnda alongwith othcr relcvant papcrs and llrnl has

been allowed personal hearing for thc same cxport product and this casc will also bc discr"rsscd with

other case of the firm for same cxpoft product. 'l'hc casc stands dcfcrrcd lor rc-listing on 15.03.201ti

Case No.:36/20/84-ALC3/2016 Party Namc:ARVIND l′ IMITItD 4ヽcct No/1)atc123/84-
Alン('3/2017

15022018

RI′ A Irilc

:08/24/040/00297//ヽ 1ヽ417/

PROTECTIVEWEAR PRIVATIt Alン C3/2017
1′ IMI´ I｀ ItI)                    15.022018

HQ IlilC RI′ A I1llc

:01/84/050/00429/AM17/       :02/24/040/00148//ヽ M17/

1)ccision :(〕 ommittcc considcred the casc as pcr
notcd that this case had becn rcferred to′「C, Mumbai
comments from TC,Mumbai.′ I｀hc casc stands dcFcrred

Iン ic No/1)atc:0210207131   1)cibr l)atc:

11 l1 2016               15.032018

agcnda along、へ/it1l ot1lcr l・ clcvant papcl・ s and

for Colnmcnts.Col■ lnittcc dccidcd to await

br rc― listin3 0n 1 5.03.2018.

Case No.:29/22/84-ALC3/2016 Party Name:AMRI′ 1｀ ltXPORTS Mcct No/1)atc:23/84-

PVT l′TD               ‐AlッC3/2017
15022018

Status:
I)efcrred

Decision : Committee considercd the case as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this case had becn rel'erred to 'l'C, Mumbai lor Commcnts. Cornmittcc dccidcd to await
comments liom 'l-C, Mumbai. 'l'he case stands dclcrrcd for rc-listing on I 5.03.2018.

HQ Filc

:01/84/050/00435/AM17/

RI´ Al'ilc

:02/24/040/00164/AM17/

RIン AI↑ 1lc

:02/24/040/00168//ヽ |ヽ417/

1ッ ic No/1)atc:0210207157   1)cllDl・ 1)atc:

25 11 2016               15032018

Status:
Defcrred

I′ ic No/1)atc:0210207159   1)cた rI)atc:

3011 2016               15032018

Casc No.:22/22/84-ALC3/2016 Party Name:AMRH｀ I]XPOR´ I｀S IMcct No/1)atc:23/84-
PVT IンTD               Alン C3/2017

15022018

HQ Filc

:01/84/050/00428/AM17/

Decision : Committcc considcrcd thc casc as pcr agcnda alorrgwith othcr rclcvant papcrs and
noted that this case had been referred to 'l'C, Mumbai lor Comments. Cornmittec decidcd to await
comme nts from "['C, Mumbai. 'l'hc casc stands dcfcrred lor rc-listing on I 5.03.201 tl.



Case No.:51/20/84-Al′ C3/2016  Palty Namc:SHAHI EXPORTS  Mcct No/Date:23/84-
PVT.I´TD.              ALC3/2017

115.02.2018

HQI↑ ilC

:01/84/050/00394//ヽ 4ヽ17/

Casc No。 :54/20/84-AI′ C3/2016 Pally Namc:SHAHIl〕 XPOR′ I｀S  Mcct No/Date:23/84-
PVT IンTD.              AIン C3/2017

15022018

Decision : Cornmittcc considcrcd the case as per agenda alongwith otlrer relevant papcrs and
notcd that this case had bccn rcfcrrcd to 'l'C, Mumbai for Comments. Committee decided to await
cornments frorn 'l'C. Murnbai. 'l'hc casc stands deferrcd for re-listing on I 5.03.201 8.

RIンA「 ilc
105/24/040/00412/AM17/

RIンA「 ilc

:05/24/040/00404//ヽ M17/

RIン A IfHc

:05/24/040/00450/ノ Mヽ17/

RI´ Al'ilc

:05/23/040/00454//ヽ M17/

RIッ A Ililc

:05/24/040/00500/AM17/

1ン ic No/1)ate:0510400555   1)cfcr I)atcl

30.112016 15.032018

Status:
Deferred

Status:
Dcferrcd

Status:
I)eferred

Status:
I)eferred

Ю18謝:5α∞
"7AMロ

H19脚:5α∞柁″AM W

"13航 5υ∞弔νAM W

131諦識):50/00416/AM17/

lン ic No/Datc:0510400554   1)cfcr I)atc

30112016 15032018

agcnda alongwith other relevant papers and

lor Commcnts. Committee decided to await
for re-listing on I 5.03.201 8.

Decision : Committcc considcred the casc as per
notcd that this case had bccn rclcrrcd to'l'C, Mumbai
comrncnts from'l'C, Mumbai. 'l'he casc stands deferred

Case No.:18/22184-A,l,C3l20l6 Parly Namc:l{ADIAN'l'
I]XPOR'I'S

Dccision : Committcc considcrcd thc casc as pcr agcnda alongrvith othcr rclcvant papers arrcl

rrotcd that this casc had bcen rcl-crrcd to '['C, Murnbai for Commcnts. Committee decided to await
contntcnts llom 'l'C. Murrbai. 'l.hc casc stands deferred lor re-listing on 15.03.2018.

Lン iC No/1)atc:0510400715   Dcfcr【 )atc:

i3 122016 150320i8

Status:
Deferrcd

I´ ic No/1)atc:0510400895   Dcfcr I)atc:

21 122016 15032018

Mcct No/Datc:23/84-

AIンC3/2017

1502.2018

N4cct No/Datc:23/84-

AlンC3/2017

1502.2018

Casc No.:26/22/84-AI′ C3/2016 Party Namc:JIVA DESIGNS(P)MeCt No/Datc:23/84-
1′TD,                 IAIン C3/2017

i5022018

Dccision : Committcc considcrcd thc casc as per agenda alongwith other relevant papers and

notcd that this casc had bccn rclcrrcd to 'l'C, Mumbai l'or Commcnts. Committee decided to await
conlr.ncnts frorn 'l'C. Mumbai. 'l'hc casc stands deferred for re-listing on 15.03.2018.

Casc No.:10/22/84-Al,C3/2016 Parly Name:RIClllA & CIO

I)ccision : (lommittcc considcred thc casc as pcr

notccl that this casc had bccn rclcrrcd to 'l'C. Mumbai
conrncnts liorn'l'C. MLunbai. 'l'ltc casc stands dclbrrcd

ILic.No/Date:0510401095  Dcfcr Datc:

05.012017               15.032018

agcnda along、 vith ot1lcr rcicvant papcrs and

for Commcnts.Committcc dccidcd to await

br rc― listin3 on 1 5.03.2018.     .

l4 C'asc No.:15/l/tl4-Al,C3l20l7 Party Namc:SFIORIIWAI.A Mcct No/1)atc:23/84- Status:



HQ File

:O1/84/050/00532/Aヽ 417/

Decision : Committee considcred the ca-sc as pcr

notcd that this casc had bccrr rclcrrcd to 'fC. Mrrmbai

commcnts liorn'l'C. Murnbai. 'l'he casc stands dcf'crrcd

(〕 lッOBAlン INDUS′「 RIItS

PVTI′TD.,(FORM ERI´Y

RIッ A Irilc

:05/24/040/00534//ヽ M17/

Al′C3/2017

15.02.2018

1)crcrrcd

l,ic.No/Datc:05 1040 I 395 Dcl'cr l)atc:

27 .01 .2017 | 5.03.20 I 8

agcnda alongwith othcr rclcvant papcrs and

lor Commcnts. Committcc dccidcd to await

l'or rc-listing on I 5.03.201 8.

Casc No.:2/3/84-ALC3/2017   Party Name:Cl′ ASSIC BINDING Mcct No/1)繊 c:23/84-

INDUSTRIES           AIン C3/2017
15022018

ItiンAI'llc

i03/94/040/00995//ヽ 4ヽ17/

RI´Al'ilc

:03/95/040/00878//ヽ M17/

RIンA「 ilc

:05/24/040/00007/ノ Mヽ18/

Palty Name:KABADl
SHANKARSA&CO,

Ⅳlcct No/1)atc:23/84-

AlンC3/2017
15.02.2018

1,ic.No/1)atc:0310811

0802.2017

4ヽcct No/1)atc:23/84-

AlンC3/2017

15022018

Status:
I)cferrcd

‐
Status:

Dcforl・cd

1045   1)cibr l)atc:

1503.2018

Status:
Deferrcd

Slatus:
I)cfcrrcd

IIQ Filc
I 5 :01/84/050/00007/AM I 8i

“
15昴:5υ∞創νAtt ν

HQ Filc
17 .:01/84/050/00019/AMi8/

隧19晶捻50/00∞ yAM Ⅳ

19 Casc No.:60/21/84-Alフ
C3/2017

Iッ ic No/1)atc:0310810900   1)cibr l)atc:

02022017               15032018

Decision : Committee considcrcd the case as pcr agenda alongwith othcr rclcvant papcrs and notcd

that this case had been referred to DIPP for commcnts. Comrnitlce dccidcd to await their comtrct.tts

and defer thc case. 'l'he casc stands deferrcd for rc-listirrg on 1 5.03.201 tl

(lasc No.:7/3/84-Al,(じ 3/2017    Party Nanlc:1´ AHO′ FI

OVItRSIEAS Iン TD.

Decision : Committee considered the casc as pcr agcnda alongrvith othcr rclcvant papcrs and

noled that this case had bccn rcl'crrcd to 'l'C, Murnbai for Comrncnts. Cornmittce dccidcd to await

comments from 'lC, Mumbai. 'l'he case stands defcrrcd lor re-listing on I 5.03.201 8.

Case No.:14/3/84-ALC3/2017  Party Name:SHORI〕 VヽAIッA
GI′OBAlッ INDUS′「 RIItS

PVl｀ 1′TD,(FORMItRIッ Y

RI′ A If‖ c

:05/24/040/00669/ノ M`17/

Casc No.:25/1/84‐ AlノC3/2017  1)any Nalllc:PINNACI´ I〕

CIンOTHING CO,

Mcct No/1)atc:23/84-

AI′C3/2017
15022018

I′ ic No/1)atc:0510402175   1)cncr I)atc:

06042017               1503.2018

Decision : Committee considcred the case as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this case had bccn rcferred to l'C, Mumbai lor Commcnts. Clomrnittcc dccidcd to await

comments liom 'lC, Mumbai. 'l'hc casc stands dcfcrred lor rc-listing on 15.03.20i 8.

Decision : Committee considered the case as pcr agcnda alongwilh other rclcvant papers and llrm has

bccn allowcd personal hearing forthc same expon product and this casc will also bc discusscd with
other case of the firm for samc cxport product. 'l'he casc slands defcrrcd lor rc-listing on I 5.03.201 8

l′ ic No/1)atc:0510402195   1)cibr I)atci

1004.2017               15032018

Mcct No/1)atc:23/84-

AI´C3/2017
Approvcd



HQ「 ilC RIンA「 ilc

15.022018

Lic.No/1)ate:0710H1451

:01/84/050/00297/ノ Mヽ18/        :07/24/040/00008/AM18/       124.04.2017

1)ccision :(〕 omnlittcc considcrcd thc casc as per agenda along、 vith othcr rclcvant papcrs decided

to ratify/thc norlns forthe above AA as applied for.

RA conccrncd may takc ncccssary action subiCCt tO compliancc ofothcr usual conditions

(〕asc No.:20/11/84-AL(〕 3/2017 Pally Nanlc:AVATAAR 110MII Mcct No/Datc:23/84-
1'ASH10N PRIVA´ I｀ It l′ 1■11′ 1｀ I〕 I)Al′C3/2017

15022018

Status:
I)efc rred

Status:
I)efe rrcd

HQ「 ilC
i01/84/050/00139/AIヽ 418/

i tt"* of l)xporl
l. PVC Coatcd Pol_v-cstcr

Casc No.:17/11/84-Al,C3/2017  Palty Nallnc:RAI)IAN′ I

つつ                      1〕 XPOIt′ 1｀S

RIンA IrHc                     Iン ic.No/1)atc:3210078215   1)efer I)atc:

:32/24/040/00009//ヽ M18/       04072017               15032018

I)ccision : Committcc considercd thc casc as pcr agenda alongwith other rclevant papers and

notcd that this casc had bccn rcf'crrcd to'l'C, Mumbai for Commcnts. Committcc dccidcd to await
commcnts frorn 'l'C, Murrbai. '['hc casc stands defcrred for re-listing on 15.03.2018.

Casc No.:4/l l/84-Al,C3/2017 Pa(y Namc:GRINDWI:I.L Mcct NoiDate:23184- Approved
NOR'I'ON t,'I'D AI,C3/20I7

t5.02.2018

HQ「 ilC Itl´ Al'ilc I′ icヽ ()/1)atc:0310814426

:01/84/050i 00123/n M I 8/ :031941040100107/AM I 8/ 04.01 .2017

l)ccision: Committcc considcrcd thc casc as pcr agcnda alongwith other relevant papers

dccidcd to ratify thc norms lor thc above AA as per DIPP Comments vide [r.No.

1(14)l20lU-'l'SW datcd as undcr:
'l'hc flrm proposcs to cxport 618tt().0 Sq. meters. o1'PVCI Coatcd Polycster fabric MINEX 200 X

2001{ Kn. lbr which thcy havc proposcd 3% wastage. 
-l'his is acceptable, considerirrg the process

involvcd. Accordingly. thc lollowing is approvcd :

Qua
618800

lhbricヽ lIN I〕 X200X2001ヽ

I{A conccrncd rray takc rtcccssary actior-r sub.icct 1o compliancc olothcr usr-ral conditions.

n Ilcm of im Quantity
Sq.mctcr I Polyest"r Industrial Yarn

26400 Dtex.
75036.220 Kgs.

2. Polycster Industrial Yarn
666 Dtcx.

4792.340 Kgs.

3.PVC Pastc Rcsin. 20876.220 KRs

1.] ruq9lq4soptepl)-
5.Methyltin Mcrcaptidc

24946.420 Kgs:

299610 K3s
6.1.inc l]oratc 4078.026 Kgs

T.Aluminium I Iydroxide 20t176.220 Kgs

8.1)i lsononyI Plastcr203 2039.013

9.Chlorinated Paraffin 8072.82

Mcct No/1)atc:23/84-

AIンC3/2017

15.022018

5



Decision : Committee considered the case as per

noted that this case had becn rcferred to 'IC, Mumbai
commcnts from'l'C, Mumbai. 'l'he casc stands dclcrrcd

Casc No.:16/lll84-Ll,C3l20l7 Party Namc:PI)E IiMPRO
IrxPoR'r's (P) l-'ll)

HQ Filc

:01/84/050/00136/AM18/

RIンA「 ilc

:05/24/040/00162//ヽ N118/

RI′ A Ililc

:05/24/040/00174/ノ |ヽヽ418/

RIンA「 ilc

:05/24/040/00182//ヽ 4ヽ18/

l,ic.No/Datc:0510403360 Dcl'cr Datc:

07 .07 .2017 I 5.03.20 I 8

agcnda alongwith othcr rclcvant papcrs arrd

for Commcnts. Committec dccided to await

for rc-listing on I 5.03.201 8.

319轟捻5υ∞BttAM B

241諦品掲5υ00134/AM18/

Decision : Committce considcrcd thc casc as pcr

noted that this case had becn referred to 'l'C, Mumbai
comments from'l'C, Mumbai. 'l'he casc stands dclcrred

Case No.:15/lll84-Al,C3l20l7 Party Namc:Pl,li IrMI'}l{O
I]XPOR'I'S P I,'fD

1′ ic No/1)atc:0510403417   1)cScr l)atci

18072017               15032018

agcnda along、 vith othcr rclcvant papcrs and

for Comments.Col■ lmittcc dccidcd to await

for rc― listing on 15.03.2018.

Mcct No/1)atc:23/84-

AlンC3/2017
15022018

Iヽ4cct No/1)atc:23/84-

AI´C3/2017
15.022018

Status:
Deferred

Status:
[)efcrred

Decision : Committee considered the case as pcr

noted that this case had becrr rcf'errcd to 'l'C, MLrmbai

comments from'l'C. Mumbai. 'l'he casc stands def'erred

l.ic.No/l)atc:0510403457 DcfcrDatc:
20.07 .2017 I 5.03.20 I 8

agcnda alongwith othcr rclcvant papcrs and

lor Comments. Committce dccidcd to await
for rc-listing on I 5.03.201 tl.

Case No.:12/11/84¨ ALC3/2017  Party Name:LOYAL′ I｀EX′ I｀ Hン lt  MCCt No/1)atc:23/84-

MILIンS LTD            AI′ C3/2017
15.022018

Status:
Dcl'crrcd

IIQ Filc
25 :01 l84lO50/00131/AM I 8/

RI´AI'ilc

:35/24/040/00013//ヽ M18/
1´ ic No/1)atc:3510045206   1)cl131・ I)atc:

25072017               15.032018

agcnda alongwith othcr rclcvant papcrs and

for(〕 ommcnts.Committcc dccidcd to await

for rc― listing on 15.03.2018.

Decision : Committee oonsidered the casc as per
noted that this casc had bccn rcferrcd to 'l'C, Mumbai
commcnts from'l'C, Mumbai. 'l'he casc stands del'crrcd

Case No.:11/11/84-Al,C3/2017  Party Namc:」 PN4 1tXP()RTS    4ヽcct No/1)atc:23/84-
PRIVATIEIン IMITIう D       Alン C3/2017

15022018

Status:
Deferrcd

Status:
[)eferrcd

ぺЪ昴:50/001 ⅣAM Ⅳ
RIッ A Irilc

:02/24/040/00078/ノ ヽヽ 418/

Iン iC No/1)atc:0210207776   1)cFcr I)atc:

01 08.2017              15032018

Decision : Committee considcred thc case as pcr agcnda alongwith olhcr rclcvanl papcrs and

notcd that this casc had bccn rclerrcd to 'l'C, Mumbai lbr Cornmcnts. Committcc dccidcd to await
commcnts l'rorn'l'C. Mumbai. 'l'he casc stands dcl-crrcd lor rc-listing on l-5.03.201ti.

Casc No.:13/13/84-ALC3/2017 Party Namc:ヽ VIEARヽ Vitiッ Iン
INDIA PVT l′ TD,

Mcct No/1)atc:23/84-

AI′C3/2017
1502.2018

HQ「 ilC ItlンAI'Hc I′ ic No/1)atc:0510403553   1)cfcr l)atc:

6



:O1/84/050/00163//ヽ 4ヽ18/ :05/24/040/00191/ノ lヽνl 1 8/ 01.082017 15032018

Decision : Clommittcc considcrcd thc case as per agenda alongwith other relevant papers and

notcd that thcrc arc numbcr ol'cxport product and same nccds furthcr examination. '['hc case stands

clcl'crrcd for rc-listirrg on I 5.03.201 8.

Casc No.:3/17/84-AI′ C3/2017  Pany Namc:AYM
I´

′

I｀ I)

SYNTEX   Mcct No/Date:23/84-
AIッ C3/2017
1502.2018

Status:
I)cl e rrctl

I IQ l:ilc Rl.A l;ilc l-ii.No/l)ate:03 I 081 4967 Defer Date:
28 :01i84/050/00167/n Ml8/ :031941040100.i7slAMl8/ 01.08.2017 15.03.2018

I)ccision : Committcc considcrcd thc casc as per agenda alongwith other relevant papers and noted

that this casc had bccn rcl'crrcd to I)lPP for comments. Committee decided to await their comments

and dcl'cr thc casc. 'l'hc casc stands dclcrrcd for rc-listing on 15.03.2018.

(lase No.:49l17 184-Al,C3l20l7 Parly Namc:SRIr l.lMll'llD

IIQ l;ilc RLA I:ilc Lic.No/Date:0410163421 Defer Datc:
29 :0l/84i050/0021 i/n M I 8/ :041?4/040100087/n M l8/ 10.08.201 7 15.0i.201 8

Dccision : Committcc considcrcd the casc as pcr agenda alongwith other relcvant papcrs and nolcd

that this casc had bccn rcl-crrcd to t)lt'}P lbr commcnls. Committcc dccided to await their commcnts

ancl clclcr thc casc. '['hc casc stands dcl-crrcd for rc-listing on I 5.03.201 8.

Casc No.:10/13/84-AIフ C3/2017 Party Namc:JIVA
l′ I｀ I).ヽ

HQ「 ilC Rlン A Irilc

NIcct No/1)ate:23/84-

ALC3/2017
15.02.2018

DESIGNS(P)MCet No/Datc:23/84-
AlンC3/2017
15022018

1ンic.No/Datc:0510403666

Mcct No/1)atc:23/84-

ノヽ1ン(33/2017

15.022018

Status:
Deferred

‐Status:

Dcた rl・cd

Dcfcr Datc:

115.032018

and decldcd

exanllnatlon

Status:
Deferrcd

Status:

1)cibrrcd

30:Olシ 84/050/00160/AM18/    :05/23/040/00184/AM18/     H08.2017

1)ccision:(3onll■ ittcc considcrcd thc casc as pcr agenda alongwith other rclcvant papcrs

to allow thc rlrlll pCl・ sollal hcaring alongwith sample`と CAD ofthc cxport product for

ol｀ thc casc  I｀ hc casc stands dcibrrcd f〔 )rl・ c― listin8 on 15.03.2018.

Casc No。 :5/13/84-AIソ C3/2017  Palty Namc:MODA COCKTAHン ーMcct No/1)atc:23/84‐
ALンC3/2017

15.02.2018

3111:1捻 5υ0015yAMIV  職肌:10Ю021ンAMlν   lザ測嘱彎
α0510403696■

冨辮:
Dccision:(3ollllnittCc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papers and fl「 lll lnas

bccn rcqucstcd to ftlrnish laylllarkcr of cxport product and  samplc of thc cxport product llor

cxalllination orthc casc  
´
I｀hc casc stands dcfcrrcd for rc― listing on 1 5.03.2018

Casc No.:3/13/84-Al,C3/2017

32

HQ Filc

:01/84/050/00153/ノ M`18/

Party Namc:GEO SOURCE

RI´ AI゛ ilc

:08/24/040/00126/AM18/

Lic No/Datc:0810140812   1)cfcr I)atc:

21 082017                15032018



Decision : Committee considered thc case as per agenda alongwith othcr rclcvant papcrs and notcd

that this case had been referrcd to DIPP lor comments. Cornrnittcc dccidcd to await thcir cotnrncrtts

and defer the case. 'l'he case slands del-erred fbr re-listing on I 5.03.201 It.

(」asc No.:16/17/84-Alン (33/2017  Party Nanlc:AI´ PINl〕

APPARIう 1′ S PVT.Iン TD
4ヽcct Tヾ o/1)atc:23/84-

AlンC3/2017
15022018

Status:
I)eferred

ぅ。 HQ Filc
Dう  :O1/84/050/00180/AM18/

M ll識掲5υ∞
“
VAM B

351諦轟):5900175/AM18/

X13脚:5υ∞
"α
AM W

('asc No.:8/17/84-Al′ (33/2017

37 HQ IrilC

:01/84/050/00172//ヽ 4ヽ18/

Decision : Committce considcred thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd

that this casc had becn relcrrcd to I)lPP l'or cornmcnts. C'ommittcc dcciclcd to await thcir cornrncnts

and del'er the case. 'l'he casc stands deferred lor re-listing on I 5.03.201 8.

RLA「 ilc
:05/23/040/00199//ヽ M18/

RIッ A Irilc

:35/24/040/00015//ヽ M18/

RLA「 ilc
:05/23/040/00215//ヽ M18/

RI´ A lrilc

:05/24/040/00236/ノ Mヽ18/

Rl´A「 ilc

:32/24/040/00018//ヽ M18/

l′ic No/Datc:0510403770   1)ctrI)atc:

23.082017                15.03.2018

Status:
Dcl'erretl

1′ ic No/1)atc:3510045214   1)cfcr I)atc:

23.082017               15.032018

Sta tus:
I)eferred

I′ ic No/1)atc:0510403806   1)crcr I)atc:

25082017               15032018

Stalus:
I)efcrrerl

1ッ ic.No/1)atc:0510403834   1)cibr I)atc:

29082017              15032018

Status:
I)eferred

1′ ic No/1)atc:3210078248  1)cfcr Datc:

08092017              15032018

(,asc No.:1/13/84-Al,C3/2017  Palty Nalllc:I′ ()YAI′ TItX I｀ H′ I: Mcct No/1)atc:23/84-

MHッ 1′ SIッ Fl)                 /ヽ 1′(13/2017

15022018

f)ccision : Committee considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this case had been referred to'lC, Mumbai for Commcnts. Comrnittcc dccidcd to await
commcnts l'rom TC, Mumbai. 'l'he casc stands dcl'crrcd lor rc-listine on 15.03.20 ltt.

Case No.:11/17/84-Al」 C3/2017  Party Namc:Glン OBAlッ MODI〕   Mcct No/1)atci23/84-

AND ACCESSORIES PVT.   AIン C3/2017
1ッTD                  15 02 2018

Decision : Committee considcred the casc as per agcnda alongwith othcr rclcvanl papcrs and dccidcd
to ask the llrm lo lurrrish CAI) and nlcasurerrrcnt chart ol-thc cxporl product lbr cxarnination o1'tlrc
case. The case stands deferrcd for re-listing on 15.03.2018.

Casc No.:23/19/84-ALC3/2017 Party Name:UNICARI〕
「
IRIう    Mcct No/1)atc:23/84^

SAFETY(INDIA)P IッTD     AI´ C3/2017
15022018

Decision : Committee considered the case as per agenda alongwith othcf rclcvant papcrs and notcd
that this case had been referrcd to DIPP for comments. Commitlcc dccidcd 1o awail thcir commcnts
and defer the case. 'l'he casc stands defcrred l'or re-listing on 15.03.2018.

Party Namc:PRI〕 MIItR IrINli   N4cct No/1)atc:23/84-

1´ INENS PRIVA´ I｀ I]l′ IM ITItD, AIンC3/2017
15022018

Dccision : Committee considered the case as per agenda alongwith othcr rclcvant papcrs and decidcd

8



to ask thc llrm to fi-rrnish thc dctails ol wastagc an process justification for higher wastage lbr
cxamination of thc casc. 'l'hc casc stands dcfcrrcd I'or rc-listing on 15.03.2018.

Casc No.:7/17/84-AI′ (〕3/2017

.IIQ「 ilC

39 :01/84/050/00171/ノ Mヽ18/

HQ IrilC

40 :O1/84/050/00197/AM18/

HQ「 ilC

41 :01/84/050/00208//ヽ M18/

Dccision i Committec

that ilrnl、 vas rcqucstcd

rcccivcd 1lolll thc Arill

liStin3 0n 15.032018

RI′ Al'ilc

:08/24/040/00165//ヽ 4ヽ18/

RI′ Al'ilc

:03/95/040/00486//ヽ M18/

4ヽcct No/1)atc:23/84-

ALC3/2017
15.02.2018

Mcct No/1)atc:23/84-

AlンC3/2017
15022018

lン iC No/Date:0810140904   1)ctrI)atc:

12.092017               15032018

Iッ ic No/1)atc:0310815786   1)cfcr I)atc:

15092017               15.032018

Casc No.:15/17/84-AI,(〕 3/2017  Palty Nanlc:JINDAlン POl´ Y
IrHントlS lン

・
FI).

Status:
Deferred

Status:
l)cfc rrcrl

3819航 5υ0017ツ AMlシ  職た:用:σ0022VAMlν   惜ぶ嘱彎α0510403977 讐糧辮:
I)ccision : Conlnlittcc considcrcd thc casc as pcr agenda along、 vith othcr rclevant papcrs and notcd

that this casc had bccil rcfcrrcd to I)11)P ibr conllllcnts.Colnlnittcc dccidcd to await thcir conlmcnts

alld dcibr thc casc.  I｀ hc casc stands dcibrred for rc― listing on 15.03.2018.

Party Namc:ARVIND Iン IMITED,Mcct No/Datc:23/84‐
Al´ C3/2017
15022018

Dccision : Committcc considcrcd thc case as per agenda alongwith olher relevant papers and noted

that firm was rcqucstcd to furnish thc dctails of wastage matching impoft and export for examination

ol thc casc. No rcply rcccivcd fron-r thc firm. NC decidcd to scnd final reminder to firtn. l'he case

stands dclcrrcd lbr rc-listing on 15.03.201 8.

Casc No.:33/17/84-AI′ C3/2017  Party Namc:MICRO「 IBER    IMcct No/Date:23/84-

CORP.PRIVATE I′IMITED   ALC3/2017
115.022018

Status:
Deferred

Status:
Deferrctl

Dccision : Contrnittcc consiclcrcd thc case as pcr agenda alongwith othcr rclevant papcrs ancl tlotccl

that llrrn was rcqucstccl to lurnish thc dctails olwastage matching irnport and exporl ['or cxamination

ol- thc casc. No rcply rcccivcd lrorn the firm. NC decided to send l'inal reminder to firm. 'l'he casc

stands dcfcrrcd for rc-listing on 15.03.2018.

(〕asc No.:44/17/84-AIッ (〕3/2017  Palty Nainnc:SIIノ M`II｀4S()NS

INTIう RNAT10NAl´

Iヽ 1′ Al'Hc 1ン iC No/1)atc:0610038707   1)cncr I)atc:

:06/24/040/00029//ヽ M18/       04.102017               15.03.2018

considercd thc case as pcr agcnda along、 vith other rclcvant papcrs and,otcd

to furnish CAI)of thc expon product liDr cxalllination of the casc.  Nol・ cply

N(〕 dccidcd to scnd llnal rcnlindcr to flrill 
′
I｀hc case stands dcfbrrcd食 )1・ re―

Casc No.:45/17/84-AIッ C3/2017 Party Namc:UVIRA」 GIンOBAL
PRIVATI〕 l´ IM ITI〕 D

Mect No/Date:23/84-

ノ`1ン (「 3/2017
15022018

Status:
I)cfcrretl

HQ「 ilC RI′ Al'ilc L´ ic No/1)atc:0610038706   1)cncr l)atc:

9



:01/84/050/00209/AM18/       :06/24/040/00028/ノ Mヽ18/       04 102017 15032018

Dccision : Committcc considcred thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl notccl

that firrn was requested to fi"rrnish thc dctails ol stagcwisc wastagc lbr cxamination ol-tlrc casc. \o
rcply rcccived lionr the lLrm. NC dccidcd to scnd l'inal rcrnindcr to firm. 'l'hc casc stands delbrrcd fbr
rc-listing on 15.03.201 8.

Case No.:4/19/84-ALC3/2017  Party Nalne:WElン SPUN INDIA Iヽ lcct No/1)atc:23/84-    Approvcd
I´IMITED               AI´ C3/2017

115.02.2018

IIQ「 ilC RIンA「 ilc l´ ic No/1)atc:0310816180

:01/84/050/00217lAM18l :03195104010050s/AM l8/ 06. 10.201 7

Decision : Committee considered the casc as pcr agcnda along with othcr rclcvant papcrs
and decided to ratify the norms forthe above AA as pcr DIPP comments vidc Ir.No.7l9l2018-
'l'SW dated 08.02.2018 as under:

In this llrm has claimcd wastagc of l7o/o of raw matcrial (Staptc librcs) for manuf'acturc
ol non woven textile article but without indicating thc textile article calculation. 'l'hcrclorc.

l0% of wastage of raw material (5+5+) is allowed and lollowing norms arc aapprovcd:

ll,xport Item No.1 : Non Woven'l'cxtilc Articlcs (Polycstcr 70% & Viscosc 30%)
QLrantity : 20.00.000 KG

Item Dcscription Quantity

15,48.000K8

6,62.000K8

Export Item No.2 : Non Woven 'l'cxtile Articlcs (Polycstcr 50o & Viscosc 50%)
Quantity : 20,00,000 KG

Ilem Dcscription Quantit_v

ll,00、 ()()OK8

旦ュΩ9,()00K81

RA conccrncd may takc ncccssary action suaCctto conlpliancc o「 Othcr usual conditions

(lasc No.:29/17/84-AIッ C3/2017  Pally Nannc:()RH〕 N′「 (FIヽ AIf′ I    4ヽcct No/1)atc123/84-      status:
1´ IINII FI]I)                     /ヽ 1′ (「 3/2017               1)cfcl・ :・cd

15022018

Im

HQ File

:01/84/050/00193/AM18/
RLA Filc                 I´ ic No/1)atc:0510404224  1)cfcr I)atc:
:05/24/040/00298//ヽ M18/       109.102017               15.03.2018

Decision : Committee considcred thc case as pcr agcnda alongwith othcr rclcvant papcrs and notcd
that firm was requested to lurnish the details ol stagcwisc wastagc lbr cxanrination olthc casc. No
rcplv rcccivcd lrorn the firm. NC dccidcd to scnd final rernindcr to firrn.'l'hc casc stands dcl-crrccl lor

I)olycstcr Staplc Iribrc
Viscosc Staplc Iribrc

Polvcstcr S

Viscosc Sta
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rc― listing on 15.03.2018.

Casc No.:18/17/84-AI′ C3/2017 Party Namc:ARVIND LIMITED Mcct No/Datc:23/84-    Status:
.ALC3/2017            Defcrred
15.022018

4519昴 :5α0018ν AMlν  跳ち11lσ O∝ 8αAMlν  竹∬鰍彎α081014H17讐需.辮:
Dccision : Conllllittcc considcrcd thc casc as pcr agcnda alongwitll othcr relevant papcrs and notcd

that this casc had bccn rcたrrcd to l)IPP for comments.Committcc dccidcd to await thcir collllncnts

and dcた r thc casc. 
′
I｀ hc casc stands dcfcrrcd for rc― listing on 15 03 2018.

Casc No.:25/17/84-Al′ C3/2017 Palty Namc:ARVIND lン IMIT13D ‐Mcct No/Datc:23/84‐     Status:
ALC3/2017           1Deferred
115.02.2018              ‐           |

4615轟掲50/00189/AM18/   跳た1サ:iO/00183/AMlν   lキIだり品彎
α0810141H6 1糧

.卵|:

I)ccision :Cominittcc considcrcd thc casc as pcr agcnda alongwith other rclevant papcrs and notcd
′ that this casc had bccn rcfcrrcd to DIPP for comments.Committcc dccided to await their commcntsl

and dcfcr thc casc. 
′
1｀hc casc stands dctrrcd for rc― listing on 15.03.2018.

(〕asc No.:48/17/84-Al,(〕 3/2017  Palty                        MCCt No/1)atc:23/84-      Status:
I                      Name:G.R.CORPORATION   IALC3/2017          1Deferred  l

15.022018

4719轟掲5υ0821ν AMlン  職場::υ 0003α AMlν  腎習嘱彎α0610038710 讐樹.孵:‐
Dccision : CollllllittCc considcred thc case as per agenda alongwith other relevant papers and notedl

t1lat this casc had bccn rcFcrrcd to I)IPP for commcnts.Committcc dccided to await thcir commcnts

and dcた rthc casc. 
′
l｀hc casc stands dcた rrcd for rc― listing on 1 5.03.2018.

Casc No.:19/17/84-AI′ C3/2017 Party Namc:MAYA EXPOR・「 S Mcct No/Date:23/84-    IApproved
CORPN               ‐ALC3/2017

115.022018              1

HQ IrilC               RI´ A Irilc               l′ ic.No/1)atc:0510404300

48 :01/84/050/00183/ノ Mヽ18/       :05/24/040/00309/AM18/        16.102017              .

1)ccision:Conll■ ittcc considcrcd thc casc as per agenda alongwith othcr relevant papers and notcd

that ilrm has ftlrnishcd rcquircd documcnt for examination ofthc casc.Accordingly,NC decided to

ratitt thC nOrms forthc above AA as applicd for as pcr CAD.

I  RA concerncd may takc ncccssary ac」 on subieCt tO COmpliance ofother usual condijons.

Casc No.:20/17/84-Al,C3/2017 Palty Namc:MAYA ItXPOR´ I｀S  Mcct No/1)ate123/84‐     Approvcd
CORPN               Alッ C3/2017

115.022018

49 HQ IrilC               RIッ Al'1lc              Lic.No/D・ ate:0510404301  1

:01/84/050/00184/ノ Ⅳヽl1 8/       :05/24/040/00310//ヽ 4ヽ18/       1610.2017

1)ccision :(3omlllittcc considcrcd thc casc as pcr agcnda alongwith othcr relcvant papcrs and notcd

that Arm has furnishcd rcquircd documcnt for exarnination of thc casc. Accordingly,NC decidcd to



rati～ thC nO日 nS brthc abovc AA as applicd br as pcr CAl)

RA conccrncd may takc ncccssary action suttCCt tO compliancc ofothcr usual conditions

Casc No.:40/17/84-AI′ C3/2017  Party Namc:AMRI′ I｀ 1〕XPORI｀ S  Mcct No/1)atc:23/84-     Status:

PVT lン TD                AI´ C3/20!7            Dc偽 l・ 1・cd

15022018

HQ Filc

50 :01/84/050/00204/ノ Nヽ418/

1)ccision: Col■ lllittcc

that Arm was requested

reply receivcd fronl the

rc― listing on 1 5.03.2018.

RI´A「 1lc

:02/24/040/00112//ヽ M18/
I´ ic No/1)atc:0210207900   1)cfcr I)atc:

18.1020i7               15.032018

considcred thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notccl

to furnish the CAD of the exporl product for cxamination ol thc casc. No
firm. NC decidcd to scnd final rcmindcr to firm.'l'hc casc stancis dcfcrrccl lbr

HQ Filc

51 :01/84/050/00214/AM18/

HQ IrilC

52 :O1/84/050/00191//ヽ M18/

HQ Irile

53 :01/84/050/00192/AM18/

RIンA「 ilc
:05/24/040/00332//ヽ M18/

RI′ A Filc

:05/23/040/00288//ヽ |ヽ418/

RIン A Filc

:05/23/040/00292/AM18/

Palty Nainc:I〕 Mヽ4131

1NDUSI｀ RH〕 SIン IMI′ I｀ 1〕D

I′ ic.No/1)atc:0510404407   Dcfc・ rl)atc:

30.10.2017               15032018

Status:
I)efc rrcd

1ン iC No/1)atc:0510404466   1)cibr I)atc:

01 11 2017               1503.2018

Mcct No/1)atc:23/84-

Al′ C3/2017
15022018

Mcct No/1)atc:23/84-

Al′C3/2017
15.022018

Casc No.:1/19/84-Alフ C3/2017  Party Name:PAl′ A DI,COR
PVT I′ TD

Slatus:
I)el c rrcd

Status:
I)eferrcd

Decision : Committee considered the case as per agcnda alongwith olhcr rclcvant papcrs and
noted that hard copy of the application not received l'rom C[.A, I)clhi. Commiltec decided to ask
CLA. Delhi to lorward thrcc se1 of application alognwith rclcvant docur.ncnts Ior cxamination o1'thc
case. 'l'he case stands deferred lor re-listing on 15.03.2017.

Case No。 :27/17/84-ALC3/2017 Party Namc:JiVA D13SIGNS(P)MCCt No/Datc:23/84‐
1ン

′
I｀D,                AI,C3/2017

15.022018

Decision : Committee considcred the case as pcr agenda alongwith othcr rclcvant papcrs and notcd
that firm was requested to furnish the CAD of the cxport product for cxamination of thc casc. No
rcply rcceivcd from the firm. NC dccided to scnd final rcmirrdcr to firm.'l'hc casc stands dcl-crrccl lor
rc-listing on I 5.03.20 I 8.

Case No.:28/17/84-ALC3/2017 Party Namc:CONCI]P′ 「
CIッ 0′ I｀HING

I)ccision : Cornrnittcc consiclcrcd thc casc as pcr agcncla alongwith othcr rclcvant papcrs anci notccl
that firm was rcqucsted to furnish thc CAD of thc cxport prodr-rct lor cxamination ol-thc casc. No
reply received from the firm. NC decided to scnd final rcrnindcr to firm. 'l'hc casc stands dclcrrcd Ibr
re -listing on I 5.03.201 8.

I´ ic No/1)atc:0510404484   1)cttr I)atc:

02 112017               15.032018

N4cct No/1)atc:23/84-

AIッ C3/2017
15.022018

(lasc No.:6/19/84‐ 7ヽ 1ソ (:3/2017

12
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HQ「 ilC RI′A「 ilc 1ッ ic No/1)atc:0310816785

:01/84/050/00219/AM18/       :03/94/040/00599/AM18/       103.11.2017

1)ccision:Comnlittcc considcrcd thc casc as pcr agenda alongwith othcr relevant papcrs and dccidcd

to rati″ thc nOrnls ibr thc abovc AA as pcr DIPP Commcnts vidc F No.7/2/2018-TWS datcd
02 02 2018 as t11ldcr:

Iixport Item
Quantity
Import ltem
Quantitv

llA cor.rccrncd rnay takc ncccssary action subjcct to compliance olothcr usual conditions.

Casc No.:34/17/84-AIン C3/2017 Palty Namc:MAGNOlン IA     Mcct No/Datc:23/84-    Status:
MAR・ I｀ INIQUIC CLO′1l HNG   AIン C3/2017         Detrrcd
P LI｀ I) 15022018

I IQ l.ilc Rl.A Filc [.io.No/Date:05 10404510 Deler I)ate:
55 :01/84/050/00198/AMl8/ :0512410401003441t\Ml8l 06.11.2017 15.03.2018

I)ccision : Comrnittcc considcrcd thc casc as per agcnda alongwith other relcvant papers and

dccidcd to allow pcrsonal hcaring to flrm to explain their casc along with CAD and samplc

cxport product. 'l'hc casc stands dcl-crrcd f'or re-listing on I 5.03.201 8.

I「 I13(〕

16.190ン 1′ I｀

PPヽVovcn lrabric 178 cm・ I｀ ubular transparent lrabrics,60 GSM

1 05 VI´ I｀/ヽ/1´ I｀ contcnt containcd in export product

HQ IrilC                 RIン A「ilc                Lic.No/1)atc:0510404534  Dcfcr Datc:
:01/84/050/00242//ヽ M18/       :05/23/040/00300/AM18/       07.11 2017               15.03.2018

1)ccision :(3omnlittcc cOnsidcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

dccidcd to ask thc llrm to subnlit dctails ofthc il■ port itcms length and、 vidth in squarc inctcrs

it)1・ cxalllination ol｀ thc casc.′ I｀1lc casc stands detrrcd for re― ‖stin3 0n 15.032018.

Casc No.:5/21/84-Alフ (〕3/2017  Pally Nainc:GAURAV
INTIう Rヽ A′ I｀10NAl´

Casc No.:7/19/84-Al,C3/2017 Party Namc:RICHA&CO   IMcct No/1)atc:23/84-
ALC3/2017
1502.2018

(〕 asc No.:57/21/84-AI′ (〕3/2017 Palty NanlciRAYMOND
lッ IMI´ I｀ 1う 1)

lνlcct Tヽ o/1)atc:23/84‐       Status:

Al´C3/2017           Defcri・ cd
15022018

Status:
Deferred

Mcctlヽ o/1)atc:23/84-        ′ヽpprovcd

AIン('3/2017

i5022018

1ン iC No/1)atc:0310816878

08.11 2017

HQ IfilC IR I′ A「‖c lッ ic No/1)atc:0510404551     1)cfbr l)atc:

57 :01/84/050/00220//ヽ
|ヽ418/      :05/24/040/00349/ノ N`l1 8/      08 112017                15.032018

1)ccision :(〕 onllη ittcc considcrcd thc casc as pcr agcnda alon3、 vith othcr rclcvant papcrs and

dccidcd to aHo、v pcrsonal hcaring to rlrln to cxplain their casc along、 vith CAE)and samplcs

ol'cxport product itclη No.5,6 and 7. 
´
Fhc case stands deferrcd br rc― listing on 15.03.2018

IIQ I↑ 1lC

:01/84/050/00294//ヽ Nl1 8/

RI′ A Irilc

:03/95/040/00612//ヽ M18/
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Decision: Committee considered the casc as pcr agcnda alongwith othcr rclcvant papcrs and

dccidcd to ratify thc norms lbr thc abovc AA as applicd lilr.
I{A concerned may take neccssary action subject to compliancc oIothcr usual conditions.

591品轟掲30/00240/AM18/

(〕 asc No.:3/21/84-AIソ C3/2017 Party Namc:ASIHM KAR&
INDUS´ I｀RIES PV′ I｀ 1ッTD,

RIンAI'ilc

:02/24/040/00127/ノ M`18/

Mcct No/1)航 c:23/84-

Al´C3/2017

15.022018

1ン iC●No/1)atc:0210207964

09.11.2017

Status:

Dcた rrcd

I)cibr l)atc:

15032018

Decision : Committee considcrcd thc case as per agcnda alongwith othcr rclcvant papcrs

that this case had been referrcd to DIPP 1br comments. Clommittcc dccidcd to ar.vait thcir
and dcf-cr the case . 'l-hc casc stands dcl'erred lor re-listing on 15.03.2018.

and notcd
commcnts

(-ase No.:22119184-AL,C3/2017 Parly Narnc:OXITORI) Mcet No/1)atc:23/84-

Al,C3/2017

15022018

1ン iC●No/1)atc:3210078294   1)cFcr l)atc:

09 11 2017               15.032018

Status:
Dcferrcd

HQ Filc

:01/84/050/00235/AM18/

APPARI]I′ S,

RIッ Al'ilc

:32/24/040/00031/ノ 1`｀418/

Decision : Committee considcrcd thc case as pcr agenda alongwith othcr rclcvant papcrs and notcd
that llrrn was rcqucstcd to lurnish thc CAD olthc cxport procluct and clcl'cr thc casc. NC dccidcd to
scnd a reminder and del'er the case. 'l'hc case stands delcrrcd lor rc-listing on I 5.02.201 tt.

Casc No.:9/19/84-ALC3/2017  Party Namc:LAVIOSA INDIA  Mcct No/1)atc:23/84-
PRIVA′ I｀ 1,1ン IM ITI〕 I)       AI′ C3/2017

' Status:
Deferred

‐61
HQ「 ilC
:01/84/050/00222/AM18/

RI′A「 ilc

:08/24/040/00237/AM18/

15.022018              ‐

1,ic.No/1)atci0810 141 299   1)cfcr I)atc:

10112017 15032018

Status:
I)el'crrcd

Dccision : Committec considcrcd thc case as pcr agcnda alongwith othcr rclcvant papcrs and norcd
that this casc had becn refcrrcd to DIPP for commcnts. Committcc dccidcd to await thcir comrncnts
and dclbr thc case. The casc stands def-erred lbr rc-listing on 15.03.201tt.

(lasc No.:15/19/84‐ AL(,3/2017 Pal■ yNそ inn c:RI(「 HA&(1()   Mcct N()/1)atc:23/8′ |―
/ヽ I´(13'2017

15022018
::r、 口:1^                      DI A い:1^                     ::^、 :_′ rヽ _._AriA′ ハ′HQ Filc               RIン A「ilc              l′ ic No/1)atc:0510404579
62 :O1/84/050/00228//ヽ M18/       :05/24/040/00359//ヽ |ヽ418/        13 11 2017

I)crcr I)atc:

15032018

Decision : Committee considcred the casc as pcr agcnda alongwith othcr relcvant papcrs ancl

decided to ask the firm to submit dctails ol'thc import itcrns lcngth and width in squarc mctcrs
for examination of the casc. 'l'he case stands defcrred for rc-listing on 15.03.2018.

Party NanlciS K I〕 XPOR′ I｀S

Itlッ A FHc

i06/24/040/00037/ノ Mヽ18/

Mcct No/1)atc:23/84-

AIンC3/2017
15022018

Status:
Dcferrcd

HQ「 ilC
:01/84/050/00224/AM18/

Iン ic.No/1)atc:0610038737   1)cibr l)atc:

14.112017               1503.2018
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1)ccision :(〕 ommittcc considercd thc casc as pcr agenda alongwith othcr relevant papers and

notcd that there arc numbcr of cxport products and same nccds further examination.  
´
I｀he case stands

dcた rrcd for rC― lisln3 0n 15.03.2018.

Casc No.:13/19/84-AL(〕 3/2017 Party Namc:ORH〕 NT CRA「
′
F  Mect No/1)atc:23/84-    Status:

l´IMITICD               ALC3/2017          Dcfcrrcd
15.022018

64器識掲5υ0022α AMlν  ‐職た1月 iα0035υAMlν  響習出彎αO'104046071讐霜.孵:
Dccision:Committcc considcrcd thc casc as per agenda alongwith other relcvant papers and notedl

that Arin、 vas rcqucstcd to nurnish thc Style No.of export product and to defer thc case. NC dccided‐

‐   to sCnd a rclllindcr to Arill.′ 1｀hc casc stands dcた rrcd br re― listing on 1 5.03.2018.

Casc No.:53/21/84-AI′ (〕3/2017 Party Namc:ALOK       IMcct No/1)atc:23/84‐    Status:
IN I)USTRIES Iン IMITED     ALC3/2017          1Dcferred

1502.2018             1

65器鵬5υ00299AMlν  λゝttliOЮ 059νAMW  ∵習鰍彎α囲08170721富 .卵|:
I)ccision:(3ollllllittcc considcrcd thc casc as pcr agenda along、 vith other rclevant papers and decidcd

to discuss thc casc in thc ncxt Norms Corninittec meeting. 
′
I｀hc casc stands deferredお r re― listing on

‐   15.03.2018.

(〕asc No.:4/21/84-AI,C3/2017  Palty Nanlc:IIIGII             4ヽcct No/1)atc:23/84-      Status:

Pl,RI'ORMANCI〕 TEXTlLES ‐ALC3/2017         1Deferred
PRIVA′ I｀ 1〕 lン IMI・ 1｀ 1〕I)      15.02.2018

,61品識掲5υ0024ν AMlツ  職ち:用:α003HハMlツ  1甘ギリ:キ彎
α0510404628讐

覇.辮:
I)ccision :〈 3ominittcc considcrcd thc casc as pcr agcnda alongwith other relevant papcrs and notcd

that this casc had bccn rctrrcd to I)lPP br conllllcnts.Col■ 1■littcc dccidcd to a、 vait thcir conllllcnts

and dcfcrthc casc  I｀ hc casc stands dcfcrrcd for rc― listing on 1 5.03.2018.

Casc No.:11/21/84-Al,C3/2017 Party Namc:GAURAV      MCCt No/Datc:23/84‐     Approvcd
INTIうRNAT10NAIン        Al′ C3/2017

1502.2018              1

HQ lrilC               RIン A Irilc              lン iC No/1)atc:0510404624

‐67 :O1/84/050/00248/ノ｀`418/       :05/23/040/00315/ノ Mヽ18/       16.11.2017

1)ccision : Comnlittcc considcrcd thc case as pcr agenda alongwith othcr rclevant papers and

dccidcd to ratify thc norms forthc above AA as applicd for as per C⌒ D.

RA conccrncd may takc ncccssary acJon subieCttO COmpliance ofothCr usual c6ndidons.

Casc No.:51/21/84-AI′ (〕3/2017  Palty Namc:ASHAPURA     MCCt No/1)atc:23/84-    Status:
INTItRNAT10NAlッ LIMH｀ED, IALC3/2017          1Defcrrcd

115.022018              ‐
68

1ンic.No/Datc:0310817119  1Defcr Datc:IIQ I↑ ilC              RIン A Irilc

:O1/84/050/00288//ヽ M18/       :03/94/040/00597/AM18/       16.11.2017              1503.2018
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Decision: Comrnittee considcred thc case as pcr agcnda alongwith othcr rclcvant papcrs and notcd

that this case had been refcrrcd to DIPP for comments. Comrnittcc dccidcd to await thcir commcnts

and defer the case. 'l'he casc stands deferrcd for rc-listing on 15.03.20i 8.

I IQ Irile
69 :01 l84l05OlOO244l AMlSl

HQ「 ilC
70 :01/84/050/00295/AM18/

劉19轟掲50∞盤りAM 8

η増嶋脚:5α∞郎はMⅣ

73 青011i`
:01/84/050/00263/AM18/

RIンA「 1lc

:05/23/040/00319/ノ N`/118/

RIッA「 ilc

:03/95/040/00659//ヽ M18/

RI´ A Filc

:03/94/040/00646/ノ Nヽ/418/

RIン AI'llc

i05/24/040/00379//ヽ M18/

RIン A Filc

:02/24/040/00136/ノ ｀` 418/

l´ ic.No/1)atc:0310817122   1)cfcr I)atcl

17 112017               1503.2018

Status:
l)efcrred

Mcct No/1)atci23/84-

Al´ C3/2017
15022018

1′ ic.No/1)atc:0510404631

17.ll.2017

Mcct No/1)atc:23/84-

AI′C3/2017
15.022018

Mcct No/1)atc:23/84-

AI′C3/2017
i5.022018

Mcct No/1)atc:23/84-

AI′C3/2017
15.022018

1′ ic.No/Datc:0210208012

28.11.2017

Casc No.:7/21/84-AI′ C3/2017  Party Namc:GAURAV
INTI〕 RNAT10NAl´

r\pprovctl

Stat us:
[)el'c rrerl

Status:
I)eferred

Status:

1)cfcrrcd

Dcfcr Datc:

15032018

Decision : Committee considered the case as per agcnda alongwith othcr rclcvant papcrs ancl

dccided to ratify the norms lor thc abovc AA as applicd fbr as pcr CAI).
[{A conccrned may take neccssary action subicct to compliancc olothcr usual conditions.

Casc No.:58/21/84-AIJC3/2017 Party Name:I′ UCKY
INTI〕 RNAT10NAIッ

Dccision : Cornmittee considered the case as per agcnda alongwith olhcr rclcvant papcrs and notcd

that this case had been referrcd to DIPP for commcnts. Cornmitlcc dccidcd to await thcir comtncnts

and defer the case. 'fhe case stands deferred fbr re-listing on I 5.03.201 8

Casc No.:52/21/84-AlJC3/2017 .Party Name:AYM SYNTEX   IMcct No/1)atc:23/84‐
Ll｀D.                 AI´ C3/2017

1502.2018

lン ic No/1)atci03 1081 7136   1)cfcr l)atc:

20 11.2017              15032018

Decision : Committee considcred the case as per agenda alongwith othcr rclcvant papcrs and notcd

that this case had been referrcd to DIPP lor comrnents. Committcc dccidccl to await thcir commcrrts
and deler the case. 'l'hc casc stands dclbrred for rc-listing on 15.03.201ti.

Casc No.:17/19/84-AlJC3/2017 Party Namc:PINNACI′ IE

CI´ 0′ I｀HING CO.,

Iッ ic.No/1)atc:0510404681   1)clbr I)atc:

22 11 2017               15032018

Decision : Committce considcred thc case as per agcnda alongwith otlrcr rclcvant papcrs and firm has

bccn allowed personal hearing I'or thc same cxport product arrd this casc will also bc discussccl with
other case of the firm for samc export producl. 'l'he casc stands dclcrrcd lor rc-listing on 15.03.201[t.

Casc No.:26/21/84-A12C3/2017  Party Namc:AMRI′ I｀ 1〕XPORTS
PV′ F I′ 1｀ I)

Decision : Committec considered thc case as per agenda alongwith othcr rclcvanl papcrs and notcd
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that input dctails arc not rnatching cxpoll product. NC decidcd to scck dctails olthc samc ll'onr llrnr
forcxaminationolthccase. 'l'hccascstandsdeferredlorrc-listingon 15.03.2018

Casc No.:49/21/84-AI′ C3/2017 1Party Namc:AYM SYNTEX   .Mcct No/1)atc:23/84-
1ンTD                 AIン C3/2017

15.022018

Status:
Deferred

Approved

Status:
Deferrcd

741諦識);5900286/AMIW

%‖嶋謝:50/00"7AM W

I IQ lrilc
7 6 :0 | l84l050l}O24gl AMt 8l

η19轟捻50/00万νAM W

I)ccision : Committcc considcrcd thc casc as pcr agenda alongwith othcr rclcvant papers and decidcd

to lorward thc casc to 'l'C. Noida lbr comments. ]'he case stands deferred lor re-listing on

1 5.03.20 r {t.

RI´ A lrilc

:03/94/040/00684/ノ Mヽ18/

RIン A lfilc

:03/94/040/00683//ヽ Nl1 8/

Iti′ A「 ilc

:05/24/040/00409/Alヽ 418/

RIンA「 ilc

:02/24/040/00142/ノ Mヽ18/

Lic No/1)atc:0310817423   1)cfi_・ rl)atc:

2911 2017 15032018

Slal us:

I)efc rrcrl
Casc No.:50/21/84-Al′ C3/2017 Parly Namc:AYM SYNTEX   Mcct No/1)ate:23/84-

1ンTD                 Alン C3/2017
15022018

Lic.No/Date:0310817425  Detr Datc:

29.11.2017               1503.2018

Dccision : Commiltcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papers and noted

that input dctails arc not rnatching cxporl product. NC decidcd to scck details oltlrc sanrc fl'om lllnr
lor cxamination of thc casc. 'l'hc casc stands delcrre d for re-listing on I 5.03.201 8

(〕asc No.:12/21/84-AI′ (〕3/2017  Panv Nanlc:RICHA&C() Mcct No/Datc:23/84‐

AIンC3/2017

15.02.2018

1,ic No/1)atc:0510404737

06122017

I)ccision :(〕 omnlittcc considcrcd thc casc as pcr agcnda a101lg、 vith othcr rclcvant

dccidcd to ratitt thC nOrms forthc above AA as applied for as per CAD.

ItA conccrncd may takc ncccssary acjon subicCttO Compliancc ofothcr usual condi」 ons.

Casc No.:15/21/84-Alソ C3/2017  Palty Nanlc:SI′ IVl｀ARAヽVORKZ Mcct No/Datc:23/84-
ノヽ1ン(13/2017

15.022018

papcrs and

1ン ic No/1)atc:0210208033  Dcfc・ r Datc:

06.122017 15.032018

Dccision : Commiltcc considercd thc case as per agenda alongwith other relevant papers and decided

to {iscuss thc casc in thc ncxl Norms Cornmittcc meeting. 'l'he casc stands delerred lor re-listing orr

r s.03.201tt.

Casc No。 :1/21/84-AI′ C3/2017 Palty Namc:K.KP.SPINNING Mect No/1)atc:23/84-
Mllン 1´ SI′TD,            IALC3/2017

15.02.2018

Approved

HQ IfilC RI′ A Irilc Lic.No/1)atc:3210078331

:01/84/050/00238/n M I 8/ :321241040100036/AM l8/ 08-12.2017

Dccision : Cornmittcc considcrcd thc casc as pcr agcnda alongwith other relcvant papers and

<lccidcd to ratify thc norms lor thc abovc AA allowing thc wastagc of I 0o/o in inputs.
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Casc No.:13/21/84-Al′ C3/2017 Party Namc:RNR
INTI〕 RNAT10NAlン

HQ IrilC RIン AI'ilc

79 :01/84/050/00250/Aヽ 418/       :05/24/040/00393/ノ Mヽ18/

Decision i Colllrnittce considcrcd thc casc as pcr

dccidcd to cxalninc thc casc ill next incctin8

15.03.2018.

I´ ic No/1)atc:0510404790   1)cncr I)atc:

08122017              15032018

agcnda alongwith
'l'hc casc slands

Mcct No/1)atc:23/84-

AI′C3/2017

1502.2018

Status:
I)eferred

othcr rclcvanl papcrs and

dclcrrcd lor rc-[isting ort

Casc No。 :14/21/84¨ ALC3/2017 Party Namc:MAGN01′ IA    Mcct No/1)atci23/84-    Approvcd
MARTINIQUE CLOTHING   AI´ C3/2017
PRIVATI〕 1ン 1ヽ41TI]D       1502.2018

HQ「 ile
80 :01/84/050/00251/AM18/

(3asc rNO.:48/21/84-Al,(〕 3/2017  Pany Na11lci13RI(〕 III('II()1(「 11  lνlcct No/1)atc:23/84-

()VI:ItSI:AS              /ヽ I´ (｀3/2017

15022018

HQ IrilC

:01/84/050/00285/AM18/

1)ccision :(3ommittcc

dccidcd to ask thc rlrm

listing on 15.032018

RLA「 ilc
:05/24/040/00406/AM18/

1ッic No/1)atc:0510404795

08 122017

Decision : Committee consiclercd the casc as per agcnda alongwith othcr rclevant papcrs ancl

decided to ratify the norms lor thc above AA as applicd lor as pcr CAI).
I{A conccrned may take necessary action subjcct to compliancc ol'othcr usual conditions.

Status:
I)efcrrcd

Iン ic.No/1)atc:0310817644   1)cFcr Datc:

08 12.2017              15032018

per agcnda alongwith other rclcvant papcrs and

cxport product. 'l'hc casc stands dcfcrrcd for rc-
considercd the casc as

to llnish CAD ot'thc

Casc No.:6/21/84‐ AI′ C3/2017

11Q「 ilC
82 :01/84/050/00243//ヽ M18/

Party Namc:HIGII

PIうRFORMANCE TEXTIIッ ItS
PRIVA′「 I〕 I′ Iヽ41TItD

RIンA「 ilc

:05/23/040/00349/ノ Mヽ18/

IMcct No/1)atc:23/84-

IAIッC3/2017
15022018

1ッ ic.No/1)atё :0510404841
‐11 12.2017

Mcct No/1)atc:23/84-

Al′ C3/2017
15022018

1ッ ic No/1)atc:0510404852

11.12.2017

Status:

Dcfcrrcd

【)cfcr I)atc:

15.03.2018

/ヽ pprovcd

Decision : Cornmittee considcred the case as pcr agenda alongwith othcr rclcvant papcrs and notcd
that this case had been referrcd to DIPP for comments. Comrnittec dccidcd to await thcir commcnls

and defer the case. 'l'he casc stands defcrred for re-listing on 15.03.2018.

(lasc No.:16/21/84-       Pそ 11■v Nanlc:RADNIK
.ヽ 1,(13/2()17             11ヽ P()Iこ IS

83 HQ Irile     
・       IRIン AI'‖ c

:O1/84/050/00253/AM18/     :05/24/040/00426/AM18/

Decision : Committee considercd thc casc as per agcnda alongwith othcr rclcvant papcrs and

decided to ratify the norms lbr thc above AA as applicd lbr as pcr Cn I).

-
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ItA concerned may take necessary action subjcct to compliance of othcr usual conditions.

RIンA「 ilc



‐
RA conccrncd may takc ncccssary aclon subieCttO Compliancc ofothcr usual condi」 ons.

Casc No。 :17/21/84‐ AIノC3/2017 Party Namc:RADNIK      IMect No/Date:23/84-     Status:
ItXPORTS              ‐ALC3/2017           Dcfcrrcd

115022018

′Datc:0510404853  Dcfer Datci
8419轟捻590025″AM18/  職た1'::υ00427/AM18/  .H:ぢ3017               15.032018
1)ecision i Collll■ ittcc considcrcd thc casc as pcr agcnda along、 vith othcr relevant papcl・ s and dccidcd

to allow thc Яrm pcrsonal hcaring alongwith samplc&CAD ofthc cxport product for examination of

thc casc. 
′
I｀hc casc stands dcibrrcd for rc― listing on 1 5.03.2018.

Casc No。 :18/21/84-A IJC3/2017 Party Namc:MATRIX       Mcct No/Date:23/84‐     ‐Approved
CI′OTHING PVT.LTD.     ‐ALC3/2017

15.022018

HQ IrilC               RI′ Al'11c              Lic.No/1)atc:0510404848
:05/24/040/00430/AM18/       11.122017              .85 :01/84/050/00255//ヽM18/       
‐

1)ccision : Comnlittcc considcrcd thc case as per agenda alongwith other rclcvant paperS and

dccided to ratitt thC nOrms forthc above AA as applied for as per CAD.
‐
  RA conccrncd may takc neccssary acJon subicCttO COmpliance ofothcr usual condi」 ons.

Casc No.:20/21/84-Alフ C3/2017 Party Nalllc:RADNIK       Meet No/Date123/84-    Approved
ltXP()RTS               AIン C3/2017

15.02.2018

RIン A「ilc              Lic.No/Date:0510404851HQmC    152″
剛 ∞像νAtt ν  ‖■2劉 7   .‐86 :01/84/050/00257/ノ M`18/       1

1)ccision :(〕 om■littcc considcrcd thc casc as pcr agcnda along、 vith otllcr rclcvant papcrs and

dccidcd to ratify thc norms forthc abovc AA as applicd for as pcr CAD.

RA conccrncd may takc ncccssary acJon subicCt tO Compliancc ofothcr usual conditions.

‐Party Namc:RAYMOND     Mcct No/Datc123/84‐     IApprovcdCasc No。 :55/21/84-Alフ C3/2017
1´ IⅣlITI〕 D               ALC3/2017

15.022018

.No/1)ate:0310817662    
｀

RI´A Filc              LicHQ IlilC

■03/95/040/00610/AM18/       11.122017              187:01/84/050/00292/AM18/

1)ccision : Committcc cOnsidcrcd thc casc as pcr agenda alongwith other relevant papers and

decidcd to ratiャ thC nOrms forthe abovc AA as applicd for.
other usual conditions.ItA conccrned may takc neccssary ac」 on subicCt tO Compliance ofl

ct No/Date123/84-      Status:Party Namc:HINDUS´FAN    Mcc3/2017          Dcた
rrcd

(〕asc No.:2/19/84-AlJ(〕 3/2017

APPARIう 1´ INDUS′FRHtS     Alッ
02.201815.

RIッA「 ilc              Lit.No/Datc:0310817721  Dcfer Date:88 HQ「ilC                                  12 2017         15.03.2018
103/94/040/00722/ノ M`18/       12.:01/84/050/00215/ANl18/

.   1)ccision:(じ olllinittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and dccidcd

Noida for comincnts.   1｀ hc casc stands defcrred for rc― listing onto forward thc casc to′「 C,
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15.032018

(lasc No.:9/21/84-AI,C3/2017

i r.---'..-- -.-^

891品晶掲5y0024θ AMlν

Pallv Nanlc:RI(lIIA(〕 1´O13AI′

l〕XPOItIS P l′ II)

RIッ A Filc

:05/24/040/00434/Aヽ 418/

|ヽ4cct No/1)atc:23/84-       Status:

rヽ I´ (｀ 3112017                1)cfcl・ rcd

15022018

1′ ic No/1)atc1051 0404886   1)cScr I)atcl

12 122017               15032018

Dccision : Committee considcred the case as per agenda alongwith othcr rclcvant papers and dccidcd

to allow thc firm personal hearing alongwith sample & Cnl) of the cxport product for cxamination
ol'thc casc. 'l'hc casc stands dc[crred lbr rc-listing on I 5.03.201 8.

Casc No.:21/21/84-ALC3/2017 Party Namc:RICHA(〕 IンOBAl′

13XPORTS P IッTD
|ヽ4cct Tヾ o/1)atc123/84-         Approvcd

AI´ ('3/2017

15022018

1,ic No/1)atc:0510404887HQI'ilC RI´ A Ililc

90 :01/84/050/002-s8/n M I 8/ :051241040100435in M I 8/ l2.l?.?Ol7

Decision : Committee considered the case as per agcnda alongwith othcr relevant papcrs and

decided to ratify the norms for the above AA as applied lor as per CAI).
I{A concerned may take neccssary action subject to compliancc of othcr usual conditions.

(lasc No.:44/21/84-Alッ (〕3/2017 Pally NanlclJIVA I)ItSIGNS(1))

Iソ

′

I｀ 1),

Ⅳlcct No/1)atc:23/84-

AIンC3/2017
15.02.2018

Status:
I)eferrcd

釧19品児50//00劉 /AMly
Decision:Committcc
dccidcd to ask the nrm
listing on 15.03.2018.

HQ Filc

:01/84/050/00245/AIN4 1 8/

IRI′ A Ililc

:05/23/040/00338/ノ Mヽ18/

‐
RI´ A Filc

:05/24/040/00442//ヽ 4ヽ18/

I´ic.No/1)atc:0510404879   1)cfcr r)atc:

12122017              1503.2018

Mcct No/1)atc:23/84-

AlンC3/2017

15022018

1′ ic No/1)atc:0510404929

13 122017

Approved

considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl

to finish CAD of thc cxport product. 'l'hc casc stands dcl'crrcd lor rc-

(〕asc No.:8/21/84-AIノ C3/2017 Party Namc:RADNIK
ItXPOR FS

Decision : Committee considered the case as per agcnda alongwith othcr rclcvant papcrs and

decided to ratify the norms lor the above AA as applicd lbr as pcr CAi).
IIA concerned may take ncccssary action subjcct to compliancc of olhcr r-rsual conditions.

(lase No.:10/21184-Ll,C3l20l7 Parly Namc:SIIAIII ItXPOR.'I'S Mcct No/l)atc:23184- Approved
AI′C3/2017
15022018

1ン iC●No/1)atc:0510404928

13.12.2017

Decision : Committee considcred the casc as pcr agcnda alongwith othcr rclcvant papers and
clccidcd to ratify thc norms l'or the above AA as appliccl f or as pcr OAI).

PV′ F.1ン
′
I｀I)

93 HQ IlilC              RI´ AI゛ ilc
:01/84/050/00247//ヽ M18/       :05/24/040/00411//ヽ |ヽ418/
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ltA conccrncd may takc nccessary actior-r subject to compliance of other usual conditions.

Case No.:59/21184-Ll,C3/2017 Party Name:FIBCORP Meet Noi Datc:23184- Status:
POI.YWI:AVII PRIVAl'li At.C3i20l7 Dcferrcd
t.tMt't'DD 15.02.2018

ItQ Ijilc Rl.A [:ile Lic.NoiDate: 1310048811 Defer l)atc:
94 :Ot l84lO50/00296/AM I 8/ :131241040100040/AM l8/ 14.12.2017 I 5.03.201 8

I)ccision : Committce considcrcd thc case as per agenda alongwith other relevant papers and noted

that this case had been relerred to DIPP for comments. Committee decided to await their comments

and dcfer thc casc. 'l'hc casc stands dclcrrcd for rc-listing on 15.03.2018

Case No.:45/21184-Al,C3l20l7 Party Name:GALJRAV Mect No/Datc:23184- Approved
IN'I-I]RNA'I'IONAI, AI.C3I2OI7

I 5.02.20 I 8

I IQ liilc Rl.A l:ilc Lic.No/Date:0510404958
95 :0li 84i050/00282/AM I 8/ :05123t040100356/AM I 8/ 15.12.2017

l)ccision : (lommittcc considcrcd thc casc as per agenda alongwith other relevant papcrs and

dccidcd to ratify thc norms fbr thc abovc AA as applicd lbr as pcr CAD.
IIA conccrned may takc ncccssary action subjcct to compliance of othcr usual conditions.

Case No.:47i21A4-AlC320l7 Pa(y Namc:GANCA Meet NoiDate:23184- Status:
ACROWOOI-S t.lMI'l'llD Al.Ci/2017 Deferred

I 5.02.20 I 8

ItQ l:ilc RLA l:ilc l-ic.No/Date:3010104187 Defer Datc:
96:0t/84/050too2l4tAMtBt :30t241040t00034/AMl8/ 18.12.2017 15.03.2018

I)ccision : Comrnittcc considcrcd the casc as per agcnda alongwith other relevant papers and noted

that this casc had bccn rcfcrrcd to DII'}P for comments. Committec dccided to await their comments

and dcfcr thc casc.'l'hc casc stands dclcrrcd for rc-listing on I 5.03.2018.

Casc No.:54/21184-Al,C3/2017 Party Name:TECI-lFn B (lNDlA) Mcct No/Date:23184- Status:
INDLJS'l'RlliS L'fD A1,C312017 Deferred

I s.02.20 r 8

I te ljilc Rl.A liilc l.ic.No/Date:03 108 I 7853 Deler [)ate:
97:0v84t050/00291/AMl8/ :03/95/040/00i62lAMl8l 18.12.2017 l-s.03.201ti

Decision : Commiltcc considcrcd thc casc as pcr agcnda alongwith other relevant papers and noted

that this casc had bccn rcltrrcd to DIPP lbr commenls. Committcc dccided to await thcir commcnts

and dcfer thc casc. 'l'hc casc stands dclcrred for re-listing on 1 5.03.201 8

Case No.:19/Zll84-Ll,C3l20l7 Party Namc:RICI lA & CO ,Meet No/Date:23/84- Approved
ALC3l20t7
I 5.02.201 8

IIQ l:ilc Rl.A l)ilc l,ic.No/Date:0510404987
98 :01/84/050/00256/nM l8/ :051241040100460/AMl8/ 19.12.2017

l)ccisign : Committcc considcrcd the casc as pcr agenda alongwith other relevant papers and

<lccided to ratify thc norms for the above AA as applied for as per CAD.

[{A conccrnccl rnay takc rrcccssary action subjcct to compliancc of othcr usual conditions.
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(lascヽ o.:22/21/84-Al,C3/2017 Part〉 'NanlciSHAH1 1:XP()Iこ「 S

PVT lン TD

HQ Filc             RI′ A Irilc
:01/84/050/00259//ヽ Nl1 8/      :05/24/040/00410/ノ |ヽヽ418/

Mcct No/1)atc:23/84.

Alン C3/2017
15.02.2018

Iン iC●No/1)atc:0510404989

1912.2017

Approvcd

99

Decision : Committec considered thc casc as pcr agcnda alongwith othcr rclcvant papcrs an<I

dccidcd to ratify the norms fbr the abovc AA as applicd lbr as pcr CAI).
RA concerned may take neccssary action subject to compliancc olother usual conditions.

100 :01/84/050/00260/AM18/       :05/24/040/00463/AM18/       19.122017

Decision : Committee considered the case as pcr agcnda alongwith othcr rclcvant papcrs and

decided to ratify the norms for the above AA as applicd I'or as pcr CAI).
I{A concerned may take necessary action subject to compliancc olothcr usual conditions.

Case No.:24l21184-Al,C3l20l7 Party Namc:RICI lA & CO Meet No/Date:23184- Approved
/ヽ 1′ (13/2017

15022018

RI′ AI↑‖c               I′ ic No/1)atc:0510404988
:05/24/040/00461/ノ Mヽ18/ 19 122017

Casc No.:23/21/84-A LC3/2017

HQ lrilC

HQ Filc

:01/84/050/00261//ヽ 4ヽ18/

Party Namc:RICIIA&CO

Iti′ AI'ilc

,Mcct No/1)atc:23/84‐     Approvcd
AI′C3/2017
15.02.2018

1ンic.No/1)atc:0510404996

Decision : Committee considered the casc as per agcnda alongwith othcr rclcvant papcrs and

dccidcd to ratify the norms I'or thc above AA as applicd lbr as pcr CAI).
RA concerned may take neccssary action subjcct to compliancc ol'othcr usual conditions.

(〕asc No.:38/21/84-Al′ (〕3/2017  Party NalnclJ Pヽ 41〕XP()RIS    lヽcctヽ ()'I)atc123/84-
PRIVATI〕 1ン I｀41TI]1)       AI′ (｀3/2()17

15022018

Status:
I)efcrrcd

‐Status:

Dcfcrrcd

I)c6cr I)atc:

15032018

Ю218脚;50/00列 AM W
RIッA「 ilc

:02/24/040/00151//ヽ |ヽ418/

Palty Nallle:K II EXP()RTS

INDIA PRIVΛ T131′IMH｀ Iう D,

‐RLA File

104/24/040/00184/ノ |ヽヽ418/

1´ic No/1)atc:0210208067   1)cfcr l)atc:

20.122017              15032018

Decision Committee considered the case as per agenda alongwith other rclcvant papers and
decided to ask the firm to furnish the CAD o['the casc in ncxt meeting. 'l'hc casc slands dcf'crrcd lbr

(rasc No.:2/21/84-AIソ C3/2017

HQ Filc

!ヽ4cct No/1)atc123/84-

AI′ (13/2017

15022018

Iッ ic No/1)atc:0410163828

21.122017:O1/84/050/00239//ヽ NI1 8/

Decision : Committec considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and nolctl
that this casc had been rcl'crrcd to DIPP lbr commcnts. Committcc dccidccl to await tlrcir cornmcnts
and defer the case. 'l'he casc stands dcferred for re-listing on I 5.03.201 8

-
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Casc No.:28/21/84-AI′ C3/2017 Party Namc:MADIt BY INDIA Mcct No/1)ate:23/84-
Al′C3/2017
.15.022018

Status:
I)cferred

Stat us:
I)efcrred

Status:
Dcfcrred

Ю419識捻5υ∞%夕AM B

lo5 HQ「 ilC
:01/84/050/00276//ヽ N418/

106 HQ IrilC
:01/84/050/00267/AM18/

I IQ Irile
lotl 'o r/84/05o/00293/n M r8/

109(3asc No.:40/21/84-/ヽ
I′(〕3/2017

RIッ A Irilc

:05/24/040/00438/AM18/

RIッ AI↑ Hc

:05/23/040/00368/ノ Nヽ/118/

RI′A「 ilc

i05/24/040/00467/AM18/

Pally Namc:GAURAV
INTIう RNAT10NAl´

Lic No/1)atc:0510405033  Dcfc・ rl)atc:

21.122017 15032018

I)ecision : Committcc considcrcd thc casc as pcr agenda alongwith other rclevant papcrs arrd

dccidcd to forward thc casc to'l'C, Noida for comments. 'lhe casc stands deferred for re-listing on

r 5.03.201tt.

Casc No.:39/21/84-Alノ C3/2017 Party Namc:GAURAV
INTIう IヽNAT10NAI′

4ヽcct No/1)atc:23/84-

AI′C3/2017
15022018

Mcct No/Date:23/84-

Al,C3/2017

15.022018

Mcct No/Date:23/84-

Al′ C3/2017

Decision : Commitlcc considcrcd tlrc casc as pcr agcnda alongwith other rclevant papers and

dccidcd to cxarrinc thc casc in.rrcxt rrccting. 'l'he case stands del'errcd I'or re-listing on 15.03.20 18.

Iッ ic No/1)atc:0510405018  1)efcr I)atc:

21 122017               15032018

Status:
Deferred

Lic.No/1)ate:0510405034 1Defcr Datc:

21 12.2017              15.032018

Casc No.:30/21/84-Al,C3/2017 Party Namc:RICHA&CO    Mcct No/Datc:23/84‐
AI′C3/2017

15.022018

I)ccision : Committcc consiclcrccl thc casc as pcr agcnda alongwith other relevant papcrs and

dccidcd to cxaminc thc casc in ncxt rlccting. 'l'hc casc stands dclbrrcd lor re-listing on 15.0i.201 tt.

Casc No.:27/21/84‐ AL(〕 3/2017 Palty Namc:PINNACLE
(11′ 0´ I｀lHNG CO

HQ IrilC

:01/84/050/00264/ノ |ヽヽ418/

Itl′ AI'ilc

:05/24/040/00469//ヽ 4ヽ18/

1ン ic No/1)atc:0510405100  1)cncr l)atcl

26 122017 15032018

I)ccision : Cornnrittcc considcrcd thc casc as pcr agcnda alongwitlr othcr rclcvant papers and llrm

has bccn allowcd pcrsonal hcaring lilr thc samc cxport product and this case will also be discusscd

with othcr casc of- thc firm lor samc cxpofl product. 'l'he case stands deferred lor re-listing on

1 5.03.201 8

Casc No.:56/21/84-Al,C3/2017 Palty Nalnc:Ⅳ IICRO「 IBER    Mcct No/Date:23/84‐

CORP PRIVATIう IンIMITED   ALC3/2017
15022018

RI´ A Irilc

:03/95/040/00773//ヽ M18/
lン ic No/1)atc:0310818021   Dcfcr I)atc:

26122017 15032018

Status:
I)cfc rrcd

Status:
Dcferred

1)lcision:(〕 oΠllnittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papers and notcd

that this casc had bccn rcibrrcd to I)IPP ibr col■ mcnts.Colη mittcc dccidcd to await thcir colllmcnts

and dcl131・ t1lc casc  I｀ llc casc stands dci131・rcd ibr rc― listin3 0n 1 5.03.2018.
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HQ File

:01/84/050/00277/AM18/

RLA Irilc

:05/23/040/00370/AM18/

15022018

1 icヽ o/1)atc:0510405118  1)cibr l)atc:

(〕asc No.:46/21/84-Alノ C3/2017  Pany Nainlc:JPM Iう XP()R´ I｀ S    Iヽ4cct No/1)atci23/84-

PRIVATl]I′ Iヽ41TI〕 I)       AI´ (1312()17
15022018

1lo HQ Irilc               RIン A Irilc              I′ ic No/1)atc:0210208087  1)cibr I)atc:
:O1/84/050/00283//ヽ M18/       :02/24/040/00157//ヽ M18/       27122017              15032018

1)ccision I Conl11littcc considcrcd thc casc as pcr a3cnda alongヽvith othcr rclcvant papcrs and

dccidcd to cxanlinc thc casc in ncxt illcctin3・  
′
I｀hc casc stands dcibrrcd ibr rc― listin3 0n 15 03.2018

Decision : Committec considcrcd thc casc

dccidcd to cxaminc thc casc in ncxt mccting.

Case No.:29121184-Al,C3l20l7 Party Name:PRIICISI')

27 122017 1503.2018

as pcr agcnda alongwith othcr rclcvant papcrs and
'l'hc casc stands clclcrrcd lbr rc-listing on 15.03.2018.

St:rtus:
l)cl'c rrerl

Mcct No/1)atc:23/84- Status:
I)c fc rrcd

15.02.2018

1ン ic.No/1)atc:0510405133   1)cfcr l)atc:

Status:
I)cferrcd

SEAMlンESS APPARI〕 IンS PVT  AIン(13/2017
1ン I｀ I)

|ll HQ Irilc              RIン A Irilc
:O1/84/050/00266/ノ Mヽ18/ :05/24/040/00470/AM18/ 28122017 15032018

Decision : Committee considered the case as per agcnda alongwith othcr relcvant papcrs and
decided to examine the case in next meeting. 'l'he case stands del'crrcd for rc-listing on 15.03.201ti.

Casc No.:43/21/84¨ ALC3/2017 Party Name:MADURA COATS Mcct No/1)atc:23/84‐
PRIVATI]Iン IMITED,       Al,C3/2017

15.022018

IIQ File RLA l;ile Lic.No/l)atc:3510045265 l)efer l)atc:
l12 'ov84ro50/00280/AMr8/ :35r24t040t00oz5rAMr8r 2().t2.2oti ts.03.20rn

Decision : Committee considercd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd
that this case had been referrcd to DIPP for commcnts. Cornmittcc dccidcd to await thcir commcnts
and dcfcr the case. 'l'hc casc stands dcferrcd for rc-listing on I 5.03.201 Ii.

Casc No.:25/21/84-AIノ C3/2017

113 HQ IlilC
:01/84/050/00262//ヽ |ヽ418/

Pany Namc:AMRI′ I｀ 1〕XPORTS  Mcct No/1)atc:23/84-
PVT I´ TD               Al′ (「3/2017

15022018

RI´A「 ilc
:02/24/040/00153//ヽ M18/

I′ ic.No/1)atc:0210208094   1)cfc・ rl)atc:

01 01 2018 15032018

Status:
I)eferrcd

Decision : Committee considcred the casc as pcr agcnda alongwith otlrcr rclcvanr papcrs and
decided to examine the case in next meeting. 'l'he case slands dcfcrrcd for rc-listing on I 5.03.20 I It.

Casc No.:41/21/84-AL(〕 3/2017 Party Namc:(〕 AURAV
INTERNAT10NAlン

RIンA「 ilc

:05/23/040/00380/ノ Mヽ18/

Mcct No/1)atc123/84-

ΛIンC3/2017
15022018

1′ ic No/1)atc:0510405180

01 01 2018

Status:

Dcfcrrcd

I)crcr I)atc:

15032018

pcr agcrrda alongwith olhcr rclcvanl papcrs and

24

H4‐
HQ ril`

:01/84/050/00278/AM18/
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dccidcd to cxaminc thc casc in ncxt mccting. 'l'he casc stands dcl'crrcd lor rc-listing on 15.03.201 8.

Casc No.:35/21/84-Alノ (〕3/2017 Palty NamciORH〕 NT FASH10N McctNo/Datc:23/84-
1〕XPOR′ 1｀S(lNDIA)PVl｀ L・ 1｀D. ‐ALC3/2017

15.022018

Iン ic No/1)atci0510405182   1)efc・ rI)atc:

Status:
I)efcrrcd

Status:

Dcfc:・ rcd

I)efcr I)atc:

15032018

H5HQ IrilC
:01/84/050/00272/ノ Mヽ18/

116 HQ「 ilC
:O1/84/050/00269//ヽ 4ヽ18/

H9‐ HQ「 ilC
:01/84/050/00279//ヽ M18/

RIン A Irilc

:05/24/040/00482//ヽ N/118/

RI´Al'Hc
:05/24/040/00478//ヽ M18/

RIン A lrilc

:05/23/040/00383//ヽ Nl1 8/

01 01 2018 15032018

alongrvith other rclevattt papcrs artcl

del'crlccl lor re-listing on I 5.01.201 8.
I)ccision : Col■ lllittcc considcrcd thc casc as pcr agcnda

dccidcd to cxa11linc thc casc ill llcxt nlccting. 
′
1｀hc casc stands

Casc No.:32/21/84-AIノ C3/2017 Palty Namc:RICHA&CO Mcct No/Datc:23/84-

ノヽ1´(13/2017

15022018

Lic No/1)atc:0510405181

01.01 2018

along、vith l

dcfcrrcd for

other relevanl papers and
're-listing on 15.03.201 8.

Mcct No/Date123/84-

Al,C3/2017

15.022018

HQ Filc               RI´ A「ilc              Lic.No/Date:0510405186  Defcr Datc:

l17 :01/84/050/00270//ヽ 4ヽ18/       :05/24/040/00484/ANl18/       .02.012018               15.032018

1)ccision :(〕 onllnittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and 1lrm

has bccn a‖ o、vcd pcl・sonal hCarin3 10r thc samc cxport product and this casc、 vill also bc discussed

、vith othcr casc ol｀ thc Arl■  lbr salnc cxport product.  
′
l｀hc casc stands dcた rrcd 「cbr rc― listin3 0n

1503.2018

1)ccision : Conlinittcc considcrcd thc casc as per agcnda

dccidcd to cxalllinc thc casc in ncxt llaccting. 
′
I｀he case stands

Casc No.:33/21/84-AIノ (〕3/2017 Palty Namc:PINNACLE
CI′()THING CO

Casc No.:34/21/84‐ ALC3/2017 Pany Nalllc:PINNACIン 1〕

CI′ OTHIN(〕 CO

CasO No.:42/21/84-Al,C3/2017 Palty Namc:GAURΛ V
INTIう RNA′ I｀ 10NAlッ

Status:
I)efcrred

Status:
Defcrrcd

Status:

Dcfcrrcd

I)cScr I)atci

15032018

I IQ l:ilc Rl.A l;ilc Lic.No/Date :0510405187 Del'er Datc:

116 :01i84/050/0027liAMl8i :05124104010048s/AMl8/ 02.01.2018 15.03'2018

Dccision : Comrnittcc considcrcd thc case as pcr agenda alongwith other relevant papers and lirm

has bccn allowcd pcrsonal hcaring lbr thc same export product and this case will also be discusscd

with othcr case ol- thc firm l'or samc cxport product. 'l'he case stands deferred for re-listing on

r 5.03.201 8.

Mcct No/Datc:23/84-

Al′C3/2017

15022018

Mcct No/Date:23/84-

AIンC3/2017

15.022018

1′ic.No/Datc:0510405214

0301 2018

along、vith l

dcた rrcd for

other relcvar-rt paPers arrd

re-listing on I 5.03.2018.
Dccision : (lomrnittcc considcrcd thc casc as pcr agcnda

dccidcd to cxaminc thc casc in ncxt r-nccting. 'l'he case stands
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Case No。 :37/21/84-ALC3/2017 1Party Namc:OPERA Glン OBAI′  IMcct No/1)atc:23/84-

PRIVA′「 E LIMIT13D       Alン C3/2017
15.02.2018

120 HQ Filc               lRIン AF‖ c               l′ ic.No/1)atc105 10405216  Dcrcr I)atc:
101/84/050/00274/AM18/       105/24/040/00489/AM18/       10301.2018              1503.2018

1)ccision : Cominittcc considercd thc casc as per agcnda along、 vith othcr relcvant papcrs and

decidcd to cxalnine the casc in next rnceting. 
′
I｀hc case stands defcrrcd fbr rc― ‖stin8 0n 15.03.2018

Status:
l)cfcrred

Status:
I)cfcrrcd

Slatus:
[)efcrrcrl

Casc No.:31/21/84-Al」 C3/2017 Party Name:RICHA&CO    
‐
Mcct No/1)atc:23/84-

AI´C3/2017

15022018

121 IIQ l:ilc RIッA「 ilc l′ ic No/1)atc:0510405218   1)cibr l)atc:

:01/84/050/00268/AN418/       :05/24/040/00487/AM18/       .03012018 15032018

Decision : Committee considered the casc as pcr agcnda alongwith otltcr rclcvant papcrs and

dccided to examine the casc in ncxt mceting. 'l'hc casc stands dcf'crrcd lbr rc-listing on I 5.03.201 tt.

Casc No.:36/21/84‐ AI′C3/2017 Party Namc:RADNIK
.1〕 XPORTS

Casc No.407
NC M.No.23/84 AM-18 dt.15.02.2018

!24

Casc No.408

NC M.No.23/84 AM― 18 dt.15.02.2018

Ⅳ1/s.I′ oya「 1｀cxtilcンliHs Pvt.1ン td.

Ir.No 01/84/050/022/AM12/1)1:S―V

N4cct No/1)atc:23/84-

Al′ C3/2017

15.02.2018

122 I IQ File RIッAI'Hc 1ン ic No/1)atci05 10405233   1)cfcr I)atc:

:01/84/050/00273//ヽ M18/       105/24/040/00491/ノ Mヽ18/       0401 2018 15032018

Decision : Commiltee considercd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

dccided to examine the casc in ncxt mccling. '['hc casc stancls dcfbrrcd lbr rc-listing on 15.03.201ti.

Minutes ofthc NC― V Mceting No.23/84/AM18 datcd 15.02.2018
actua‖ v hcld on 16.02.2018

RA「 No.05/24/040/00509/Aン 116
ⅣlodiЯ cation of norins for thc Advancc /ヽ uthorisation No 3510033691 datcd 27 04 2011

cnhanqqmcryl in 
-chemicals 

alowgd Ly \orms Committcc.
Decision : Cornrnittec considcred thc casc as p-r@nai alongwith othcr rclcvant papcrs and notcd
thal firm attended the hearing on in similar casc and askcd thc firm to subrnit thc details ol raw
malerial linking with dyes chemicals as per 'l'C, Mumbai rcport lor lurlhcr cxarnination. \(l
dccided to await the qlthc firm- 'l'hc c_asc stands dclcrrcd l'or rc-listing on 15.03.201tt.

M/s Pinnaclc Clothing Co.

Ir.ヽ ()01/84/050/00533//ヽ lヽ17/

1tA Ir、 。05/24/()40/()()529/AM17/

ffqqqgqllqlfirq1iq! ,f noJms against advincc liccnsc No. 0510401 344 darccl I L).01 .2017

_De_c_ision : Committee considgrg{,thelqqqjr pgf 3ge.Iqry]ongwith other relcvanl papcrs and firm has

26
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bcen allowcd personal hcaring for the same export product and this case will also be discussed with
othcr casc of'thc flrrn lbr samc cxpon product. 'l'hc casc stands dclcrrcd for rc-listing on 15.03.201u

125

(〕 asc lヽ o. 409

ヽC MoNo.23/84 AⅣ l― 18 dt.15.02.2018

I{cqLrcst lor llxation ol-norms against advancc Iiccnse No. 0510400973 d1.28.12.2016
Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papcrs and firm has

becn allowcd pcrsonal hcaring lor thc sarnc cxpofl product and this casc will also bc discussed with
othcr casc olthc llrrn lbr samc cxpoft product. 'l'he case stands deferrcd for re-listing on 15.03.2018.

126

(:そlscヽ ().410

ヽ(]ン1.ヽ o.23/84/ヽ 1ヽ-18 dt.15.02.2018
「
.No.O1/84/050/00529//ヽ M17/
RA IF.No.05/24/040/00530/AM17/

l{cqucst for fixation of norrns against ndrun"" li"r,.q" ryg_105!Q!Q1 345 di. 19.01 .2017
Dccision : Comnrittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and firm has

bccn allorvcd pcrsonal hcaring lor thc same expofl product and this casc will also bc discLrsscd u,ith
othcr case ol'thc llrrr lur sarnc cxpofl producl. 'l'hc case stands dcl-errccl fbr rc-listing on 15.03.20 lu

27.

(〕 asc No.4‖

(ヽ〕 ン1.No.23/84Aン 1-18 dt.15.02.2018 繹 :織朧鵠而―¬

r2tt.

('asc \o. 4 12 --_-@!Lli"ponr_Iy!!,d. _ - I\(' M.\o.23l84 AM- rtt dr. rs.02.20lti - l [L'No.o tls+r16212674M l8/DI:S-V 
i

Prior l-Liition of adhoci norrns lbr cxport of l.Girls 'l'rousers Made of 65%o Cotton 32o/o 
I

Polycstcr 3% Spandcx l)ycd Wovcn Fabric GSM-290 (Tolcrancc * or- l0%) (Stylc 
I

\-o.l)G83D0061f) 2. Girts 'l'rouscrs Madc of 65% Cotton 32o/o l'olyestcr 3% Sparrdcx I)y'cd

Wovcrr Fabric (iSM-275 ('l'olcrancc i or l0%) (Stylc No.l)C83D0061f) urrder Spccial

Advancc Authorisation Schcmc uldcr pa111.04(41 I:'l'P ?915_20. _
I)ecision: M/S Shahi lrxports Pvt. Ltd. vidc thcir lctter dated 12.02.2018 have requested lbr
llxation o[- norms fbr abovc said cxport product under Spccial Advance Authorisation.
Committcc considcrcd thc oasc as pcr agcnda along with othcr rclevant papers and wcnt

through thc dctails sr.rbmittcd in this casc. As pcr CAI)/CAM and othcr dctails providcd in this

casc. thc (lomrnittcc approvcd thc input outpLrt norms as applicd I'or.'l'he copy of thc

application is lorwardcd to thc conccrncd I{A lbr furthcr ncccssary qc]lqngnQ coqrplialgc of

27

I M/s Pinnaclc Clothing Co.

F.No.01/84/050/00434//ヽ M17/

|
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―
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I

tf',. .^. to IXiF'l' (llQ) lbr ilxation thc rlorrns

~  _    
た Shan Expons PⅥ .hd.

NC MoNo.23/84 AM― 18 dt.15.02.2018 I].ヽ o.01/84/162/268/Aン118/1)I〕 S―V

Prior rlxation of adhoc norrns for cxport of l。 (〕 irls Jackct、 vith IIoodンladc of 940/O Polycstcr

6% I:lastanc Dycd llonded Knittcd Irabric GSM-410 (lracc:94%o Polycstcr 6% I:lastacc [)ycd

Wovcn & Back:100% Polycster l-'lcccc Knittcd) with 94o/o Polycstcr 6% l;lastancc [)ycd

Woven trabric GSM 120 and 100% Polycstcr Non Wovcn Scw in Intcrlining GSM 36

('l-olerance * or l0%) (Stylc No.WGl490) undcr Spccial Advancc Authorisation Schcmc

r.l;H# .fi#s###,120?-*-* irrc i . r ctr cl. d at c d 1 2 02 .2or 8 h a v c rc q u c si c d rb r
Ilxation of' norms lbr abovc said cxport product undcr Spccial Advancc Authorisation.

Committcc considered thc case as pcr agcnda atong with othcr rclcvant papcrs and wcnt

through the details submitted in this case. As per CAD/CAM and othcr dctails providcd in this

case, the Committee approved the input output norms as applicd lbr. 'l'hc copy ol- thc

application is forwarded to thc conccrned I{A for I'urthcr ncccssary action and compliancc o['

other usual conditions. 'fhere is no necd to send the casc to I)GIII' (llQ) lor fixation the norms

again.

L GqM should match in impo4and expor!

(lasc No.414                            1ン 1/S Itadnik l]、 po「 ts

N(lM.ヽ ()23/84 AM― 18 dt.15022018       1r、 ()01/84/162/269/AM18/1)l〕 S―V

1 Prior flxation o1'adhoc norms lor export ol'Other Outcr Carmcnts (t,adics 'l'op) MIg Ol 69%

I Cotton 3l% Nylon Mesh lrabric, wilh lJmbroidery, GSM 100 '/- l0% (Style lll.ace Kaftan

I undcr-special Advance Aulhottglpn Qqlgnqlndcr para a.0a($l III'P 20\5-20.

I I)ecision: M/S Radnik Exports vide their lcttcr dated 14.02.2018 havc rcclucstcd lor fixation o{'

j norrns lbr abovc said cxport product undcr Spccial Advancc Ar"rtlrorisation. Committcc

considcrcd the case as per agcnda along with othcr relcvant papcrs and wcnt through thc dctails

subrnittcd in this casc. As pcr CAD/CAM and othcr dctails providcd in this casc. thc

Committce approved the input output norms as applicd lbr. 'l'hc copy ol- thc application is

lorwarded to the concerned RA for I'urthcr neccssary action and compliancc ol'othcr usual

conditions. There is no need to send the casc to I)GIII' (llQ) Ibr fixation thc norms again.
(iSM should match in import and export.

Casc No.415
NC Ⅳl.No 23/84 AM― 18 dt.15.02.2018 I'ヽ ()01/84/162/27()/AⅣl18/1)I:S― V
Prior「lxation of adhoc norins br cxport of(〕 iris Jump Suits Ⅳladc ol｀ 1000/01ヽ ylon l)ycd Pu

C'oatcd Wovcrr lrabric GSM-105 with IO0%Polyester I)yed Wovcrr Irabric (lSM-255 and 100%

L t'olyg1gt Qyq{ 119999 xlittcd leUriq qqy210 ('l'olcrancc ' or l07o) (Stylc \o.SYI092)

|



undcr Spccial Advancc nuthorisaiion Schemffidcr para 4J4(a,l flP 2015r0- _
Decision: M/S Shahi l:xports Pvt. l.td. vidc thcir lctter dated 15.02.2018 have requested lor
llxation o{'norms fbr abovc said cxport product undcr Spccial Advance Authorisation.
Cornmittee considcrcd thc casc as pcr agenda along with other relevant papcrs and rvcnt
throLrgh thc dctails submittcd in this casc. As pcr CAD/CAM and othcr dctails providcd in this
casc. thc Comrnittcc approvcd thc input output norms as applied lor. 'l'he copy ol' the
application is lorwarded to thc conccrncd RA for further necessary action and compliance of
othcr usual conditions. 'l'hcrc is no nccd to scnd the casc to DGIII'(lJQ) for fixation the norms
again.
(lSM shoLrld rnatch in import and cxport.

i 31.
('asc \o.41(r -
NC M.No.23l84 n M- rtt dt. rs.02.20 rtt J t..No.O \!!!162127)J4\A1_Slf)!.! V

Prior fliition of udllu. norms ior. .*poit-irL Girlt .tackei with llood Madc ol' 100% Nylon
Printcd Pu Coatcd Wovcrr Iiabric (lSM-ll4 and 100%Polyestcr lrlcecc Knittcd Irabric GSM-
ll3 ('l'olcrancc I or l0%) (Stylc \o.SYl092) undcr Spccial Advancc Authorisation Schcmc

undcr para 4.04(a)I I I l' lo I5-10
Dccision: M/S Shahi l:xporls Pvt. l.td. vidc thcir lcttcr dated 15.02.2018 have rcquestcd lor
fixation ol norms {br abovc said export product undcr Special Advance Authorisation.
Cornmittcc considcrcd thc casc as pcr agcnda along with oLhcr relevanl papcrs artd wcnt
through thc dctails sLrbmittcd in this casc. As pcr CAI)/CAM and other details providcd in this

casc. thc Committcc approvcd thc input outpul norms as applied for. 'l'he copy of thc

application is lorwardcd to thc conccrncd I{A for lurther necessary action and compliancc of
othcr usual conditions. 'l'hcrc is no ncc<j to scnd thc casc to DGIJI' (HQ) for fixation thc norms

again.
(lSM should rnatch in imporr arrd cxport.
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(〕 asc]No.417

(ヽ〕 ンINo.23/84 AⅣ l-18 dt.15.02.2018
Vq!b@ !:*po{q!_ylltd.
I〕 .No.01/84/162/272/AM18/Dl]S― V ]

Prio「 輌xation Ol｀ adhoc iloFinS ibr cxport ol｀ 13oys Jacket、vith 1lood Ⅳlade ol｀ 1000/01)olycstcr

Knittcd othcr Pilc lrabric Assemblcd in laycrcd with 100% Polycslcr Wovcn Irabric GSM-294
with 100% Polycstcr I)ycd Wovcn l:abric GSM-102 with 100% Polyestcr Dyed Knitted lrlcccc

Irabric CSM-113 and 100% Polycstcr Non Woven Sew in Interlining GSM-36. ('l'olerancc t

or l0%) (Stylc No.WIl1034) undcr Spccial Advance Authorisation Scheme under para

a.0a(a) I III'P 2015-20.
Dccision: M/S Shahi [:xports Pvt. Ltd. vidc thcir lcttcr datcd 13.02.201tJ have rcqr"rcstcd lbr

fixation ol' norms lbr abovc said cxport product undcr Spccial Advancc Authorisation'

Committcc considcrccl thc casc as pcr agcnda along with othcr rclevant papcrs and wcnl

through thc cJctaits submitted in this casc. As per CAD/CAM and other details provided in this

casc. thc Comrnittcc approvcd thc irrput output norms as applicd lor. 'fhe copy of thc

application is lorwardcd to thc conccrrrcd IIA for further ncccssary action and compliancc ol'

otftcr usual conciitions.'l'hcrc is no nccd to scnd thc casc to IX]lII'(llQ) for llxation thc nortrs

a8aln・



|(〕 SヤI should lnatch in illlport and cxport.

お磁 αlⅢm亜 :聞 .o2.勢 :I:_11rt(l出″洲 1淑↓ltlぃⅣ
prior ttxation ot'uot',o.=nii,"s;;;;ri ni i;iiii il;o;i *'ii, I lood Madc of' 100% Polycstcr
Knitted other Pile Fabric Asscmblcd in Laycrcd with 100% Polycstcr Wovcn Irabric GSM-294
r.r,ith 100% I']olycster [)ycd Wovcn lrabric GSM-102 with 100% Polycstcr I)ycd Knittcd l:lcccc
Irabric CSM-113 and 100% PolyesterNon Wovcn Scw irr Intcrlining GSM-36 ('l'olcrancc , /
l0%) (Stylc No.WGl117) undcr Special Advance Authorisation Schcmc undcr para 4.04(a)l
FTP 2015-20。FTP 20l s-20. i

D*i.i,,..t"tLsst,"n'u'pmter<latedl3.o2.20l8havcrequestedlbrl
llxation ol' norms for abovc said cxpo( product undcr Spccial Advancc Authorisation.

I Cornmittcc considcrcd thc casc as pcr agcnda along with othcr rclcvant papcrs and went
j through the details submitted in this .ur.. A, per CAD/CAM and othcr dctails providcd in this

I case. the Committee approvcd the input output norms as applicd tbr. 'l'hc copy o[ thc

I application is forwardcd to thc conccrned RA for furthcr ncccssary action and compliancc ol
I othcr usual conditions. 'l'herc is no nced to scnd thc casc to I)(ilII' (llQ) Ibr fixation thc norms

au.ain.
(lSM should match in import and cxport.

(lasc No.419                 1M/s shahil:xp()rts Pvt.lン td
(ヽlM.ヽ o.23/84 AⅣl 18 dt15.02.2018       1f.ヽ o()1/84/162/274/AN/118/1)I〕 S―V

Prior flxation ol'adhoc nonrs lor cxport of (lirls.lackct with ilood Madc ol 100% Polycstcr
Printcd Pu Coated Woven lrabric GSM-106 with 100% Polycstcr Printcd Pu Coalcd Wovcn
Irabric GSM-110 and 100% Polycstcr Iilcccc Knittcd Ii'abric GSM-ll3 ('l'olcrancc , or 10%)
(Style No.XQ0065) under Special Advance Authorisation Schcmc undcr para 4.04(a)l I:'l'P
20ts-20.
Decision: M/S Shahi lrxports
flration ot' norms lor abovc

t'"r- t.tO. 
",Oc 

thcir lcttcr datcd l5.02.l0lll havc rcqucstcd lbr
said cxport product r"rndcr Spccial Acivancc Ar,rthorisatiorr.

Committec considercd thc casc as pcr agcnda along with othcr rclcvant papcrs and wcnt
through the details submittcd in this case. As per CAD/CAM and othcr dctails providcd in this
casc, the Committce approvcd the input output norms as applicd lor. 'l'hc copy ol' thc
application is lorwardcd to thc conccrncd I{A lor hrrthcr ncccssary action and cornpliancc ol-
otltcr usual conditions.'l'hcrc is no necd 1o scnd thc casc to IXllt'l'(llQ) lor llxatiorr thc norrns
again.

墜 _M ShOuld match in impon I旦 £墾型生

Casc No.420 ル1/s Shahil〕 xplports I)vt. [.td.
N(]ヽ4.No.23/84 AⅣ l― 18 dt.15.02.2018 。No.01/84/162/275/AN118/1)I〕 S― V, 1ヽ ヽ lVI.lNヽ′.乙 り′0"′ ヽlVl~100し .:ィ

:υ
Z.乙 Ul。           I I｀ ・lNvivJO針 /10∠ /∠ ノD/ハ lVl 1 0/1ノ lし δ―V

I_■菫≧r ixatiOn of adhtt n01mi br_expon of GiJ旦

“

甲pS SvitS Madc of 100%Nylon Dycd



Coatcd Wovcn Irabric GSM-105 with 100% Polycstcr Dyed Wovcn Fabric GSM-255 and
100% l']olycstcr I)ycd Irlcccc Krrittcd lrabric GSM-250 (1'olcrance * or - l0%) (Style No.

undcr ial Advancc Authorisation Scheme under 4.04(a)l F′ I｀P2015-20.

Decision: M/s Shahi lrxports Pvt. l.td. vidc thcir letter dated 15.02.2018 have requested for
llxation of norrns lor above said cxport product under Spccial Advance Authorisation.
(lornmittcc considcrccl thc casc as pcr agcnda along with othcr rclevant papcrs and r,vcnt

through thc dctails sLrbrnittcd in this casc. As pcr CAD/CAM and other dctails provided in this
casc. thc Comrnittcc approvcd thc input output norms as applied for. 'l'hc copy of thc
application is Ibrwardcd to thc conccrned RA lor further neccssary action and compliancc ol'
othcr usual conditiorrs.'l'[rcrc is no rrccd 1o scnd thc casc to DGF'l'(llQ) for fixation the norms

(lSM shoLrld rnatch in i and
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